FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
NAVSAN GLASS INDUSTRIES LIMITED (IN CIRP)
GLASS MANUFACTURING

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. Name of the Corporate Debtor along with [Navsan Glass Industries Limited
PAN/CIN/LLP No. U26101MP2009PLC021885
2. Address of the registered office 8-A, 31 Floor, Metro Plaza, E-5, Arera
Colony, Bhopal, Madhya Pradesh, India,
462011.
3. URL of website INot available
4. Details of place where majority of fixed [No Asset available
assets are located
5. Installed capacity of main INot Applicable
products / services
6. Quantity and value of main products /services [There are no operation started in the
sold in last financial year Company since inception
7. Number of employees/ workmen Nil
8. [Further details including last available financial [The required details can be obtained by
statements (with schedules)of two years, lists of |[sending an Email at: cirp.ngil@gmail.com
creditors are available at URL: after  submitting the confidentiality
undertaking.
0. [Eligibility for resolution applicants under [Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at [section 25(2)(h) of the Code and can be
[URL: obtained by sending an Email at:
cirp.ngil@gmail.com
10.  [Last date for receipt of expression of interest [25.06.2026
11. |Date of issue of provisional list of [04.07.2026
prospective resolution applicants
12.  |Last date for submission of objections to [09.07.2026
provisional list
13.  |Date of issue of final list of prospective |18.07.2026
resolution applicants
14. Date of issue of Information Memorandum, |18.07.2026




evaluation matrix and request for resolution
plans to prospective resolution applicants
15.  [Last date of submission of resolution plans 17.08.2026
16.  |Process email id to submit Expression of [cirp.ngil@gmail.com
Interest
17. IMSME Status INO
A
{ ¥ -‘.vl
Dhaval Jitendrakumar Mistry,
Resolution Professional of
Navsan Glass Industries Limited (in CIRP)
Regn No.: IBBI/IPA-001/IP-P-01853/2019 -2020/12849
AFA valid till 30-Jun-27
Reg. Add: 9-B, Vardan Complex, Near Vimal House, Lakhudi Circle,
Date: 10.06.2026 Navrangpura, Ahmedabad, Gujarat, 380009

Place: Ahmedabad Email — cadhavalmistry@yahoo.com
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ASSETS CARE & RECONSTRUCTION ENTERPRISE LTD. (ACRE)
CIN : U65993DL2002PLC115769
ACHE Regd. Office : 14" Floor, EROS Corporate Tower, Nehru Place, New Delhi-110019
v E-mail : acre.arc@acreindia.in, Website : www.acreindia.in
Corporate Office : Unit No. 502, C Wing, ONE BKC, Plot No. C - 66, G - Block,
Bandra Kurla Complex, Mumbai — 400051. Tel : 022 68643101

JM Financial Home Loans Limited

M Flnunci I Corporate Office: 3rd Floor, Suashish IT Park,

Plot No. 68E, off Datta Pada Road, Opp. Tata Steel,

Borivali (E), Mumbai — 400066.
Loss of Original Payment Collection Receipt Book/Receipt

POSSESSION NOTICE
(For immovable property)
Whereas,

The undersigned being the Authorized Officer of ASSETS CARE & RECONS-
TRUCTION ENTERPRISE LTD. (CIN:U65993DL2002PLC115769) under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 and in exercise of powers conferred under Section 13 (12) read
with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand
Notices dated 06.03.2026 calling upon the Borrower(s) ASHISH SHUKLA and
NEHA SHUKLA to repay the amount mentioned in the Notice Rs. 8,91,147
(Rupees Eight Lakhs Ninety One Thousand One Hundred Forty Seven Only)
against Loan Account No. HHLBHP00412913 as on 13.12.2025 within 60 days
fromthe date of receipt of the said notice.

The Borrower(s) having failed to repay the amount, Notice is hereby given to the
Borrower(s) and the public in general that the undersigned has taken symbolic
possession of the property described herein below in exercise of powers
conferred on him under Sub-Section (4) of Section 13 of the Act read with Rule 8 of
the Security Interest (Enforcement) Rules, 2002 on 09.06.2026.

The Borrower(s) in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of ASSETS CARE & RECONSTRUCTION ENTERPRISE LTD. for an
amount of being Rs. 8,91,147 (Rupees Eight Lakh Ninety One Thousand One
Hundred Forty Seven Only) as on 13.12.2025 and interest thereon.

The Borrowers’ attention is invited to provisions of Sub-Section (8) of Section 13 of
the Actin respect of time available, to redeem the Secured Assets.

Public at large is hereby informed that Receipts of JM Financial Home Loans Limited
(hereinafter referred as JMFHLL) are lost by our Collection executive in April 2022 and
May 2025 During Customer Visit. Below mentioned are the details of Original Payment
Collection Receipts/ Receipt Book along with Original Payment Collection Blank
Receipts which is notissued by us to any customers. We hereby given notice to Public
atLarge that do not make any payments against below mentioned Receipts to JMFHLL.
- Original Payment Collection Receipt Book Serial No: - 635 & 2358

- Original Payment Collection Receipt No. from to: - 12681 to 12700 (Lost) & 46542
(Lost)

Any person having custody of the above-mentioned Original Collection Receipt
Books/Receipt are requested to inform Mr. Sunil Silawat at Mob No. 7069702482 or
our Customer Care at services.homeloans@jmfl.com Contact: 080 6993 5050
within 7 (seven) days from the date of publication hereof.

Date: 10.06.2026
Place: Madhya Pradesh

For JM Financial Home Loans Limited,
SD/-, Authorised Officer

DESCRIPTION OF THE IMMOVABLE PROPERTY

RESIDENTIAL PLOT BEARING NUMBER DHV-4/122, MEASURING 25'.6" FEET
X 50'.0" FEET (AFTER DEDUCTING 48 SQUARE FEET COVERED AREA),
ADMEASURING TOTAL AREA OF 1227 SQUARE FEET LE 114.03 SQUARE
METER, SITUATED IN DANISH HILLS VIEW COLONY, VILLAGE DAMKHEDA,
TEHSIL HUZUR, DISTRICT BHOPAL (KOLAR ROAD), BHOPAL-462001,
MADHYA PRADESH, WITHIN THE LIMITS OF WARD NUMBER 80, OF BHOPAL
MUNICIPAL CORPORATIONAND THE PLOTISBOUNDEDAS FOLLOWS :-
TOWARDS EAST : PLOT NUMBER DHV-4/121
TOWARDS WEST : 25 FEET WIDE COLONY ROAD
TOWARDS NORTH : PLOT NUMBER DHV-4/123
TOWARDS SOUTH : 30 FEET WIDE COLONY ROAD
Sd/-
Authorized officer
Assets Care & Reconstruction Enterprise Ltd.
(180-TRUST)

Date :09.06.2026
Place : BHOPAL

@p TATA CAPITAL HOUSING FINANCE LIMITED
Regd. Office: 11th Floor, Tower A, Peninsula Business Park,
TATA  Ganpatrao Kadam Marg, Lower Parel, Mumbai-400013,

POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES)
(As per Appendix IV read with Rule 8(1) of the Security Interest Enforcement Rules, 2002)

Whereas, the undersigned being the Authorized Officer of the TATA Capital Housing
Finance Limited, under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under
section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002,
issued a demand notices as mentioned below calling upon the Borrowers to repay
the amount mentioned in the notice within 60 days from the date of the said notice.
The borrower, having failed to repay the amount, notice is hereby given to the borrower, in
particular and the public, in general, that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him under
section 13(4) of the said Act read with rule 8 of the said Rules.

The borrower, in particular, and the public in general, are hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of the
TATA Capital Housing Finance Limited, for an amount referred to below along with
interest thereon and penal interest, charges, costs etc. from date mentioned
below.

The borrower’s attentionis invited to provisions of sub- section (8) of Section 13 of
the Act, in respect of time available, to redeem the secured assets.

Loan Name of Obligor(s) Amount Possession
Account /Legal Heir(s)/ & Date of Date
No. Legal Representative(s) Demand Notice
TCHHL067700 | Mr. Krishan Kumar Gupta S/o Late Rs. 47,38,521/- |08.06.2026
0100358152 & |Mr. Jugal Kishor Gupta (Borrower) | & Rs. 1,47,856/- |(Symbolic)
TCHIN06770 |and Mrs. Parul Gupta W/o Mr. Krishna| & 06-03-2026
00100361055 |Kumar Gupta (Co-Borrowers)

For any grievance you may contact Mr. Mohd Shariq Malik, Grievance Redressal
Officer, Phone No. 011-66115609, Email: complaint@acreindia.in. The detailed

policy on Grievance Redressal Mechanism within the organisation can be

Description Of Secured Assetsiimmovable Properties:- Al piece & parcels of
House/Plot No. 164B, Block C, Patel Nagar , City Centre, Village Mahaalgoan, District
Gwalior, Madhya Pradesh having an area admeasutring 1223 Sq feet (113.66 Sq. Meter),
Part of Land Servey No. 669/2 , 670/2/2 and 672/2 Bearing Municiple Ward No. 30 with all
common amenities mentioned in Sale Deed. Bounded As: East: Colony Road, West:
House of Sushila Yadav, North: Property Landlord, South: House of Mr. Jain

Manibhavham Home Finance India Private Limited ﬁ(\amahamam

NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND

RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INTEREST ACT, 2002

The undersigned being the Authorised Officer, under the provision of the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, of
ManiBhavnam Home Finance India Private Limited having its Registered Office at 2nd Floor, N-
2, South Extension Part-1, New Delhi-110049, (hereinafter referred to as "MBHF"), which has
duly been Authorised by the Central Goverment, vide a notification dated 17.06.2021, to be
treated as a Financial Institution, for the purposes of the "The Securitization and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002, hereby issue you the
following notice :-

Name and Address of Borrower/Co-Borrower/Gurantor: 1. Mukesh Sharma S/o Shri Devi
Singh Add: - H.no. 59, Ram Mandir Ke Pass Gram Bhesuni Vijay Ganj Mandi Dist Dewas (M.P.)
455001 Also At:- Add: Residential Property House No. 15/59 Situated In Gaon Abadi Survey No.
263 Paiki At Village Bhaisuni The And Dist Dewas (M.P.) 2. Nirmala Sharma W/o Shri Mukesh
Sharma Add: - H.no. 59, Ram Mandir Ke Pass Gram Bhesuni Vijayganj Mandi Dist Dewas (M.P.)
455001 Also At:-Add: Residential Property House No. 15/59 Situated In Gaon Abadi Survey No.
263 Paiki At Village Bhaisuni The And Dist Dewas (M.P.) 3. Sanjay Sharma S/o Shri Sundarlal
Sharma Add: Ward No. 7, Barkheda Kayam , Dewas M.P. 455001 Also At:-add: Residential
Property House No. 15/59 Situated In Gaon Abadi Survey No. 263 Paiki At Village Bhaisuni The
And Dist Dewas (M.P.) 4. Mahesh Sahrma S/o Shri Devi Singh Sharma Add: H.no. 59, Ram
Mandir Ke Pass Gram Bhesuni Vijay Ganj Mandi Dist Dewas (M.P.) 455001 Also At:-add:
Residential Property House No. 15/59 Situated In Gaon Abadi Survey No. 263 Paiki At Village
Bhaisuni Teh And Dist Dewas (M.P.) Loan A/c Numbers: HL0000000001760 &
LP0000000009930 Loan Amount Availed: Rs. 600000 (Rupees Six Lakh Only) & Rs. 200000/
(Rupees Two Lakh Only) Date of 13(2) Notice : 08.06.2026; NPA Date: 31.05.2026 Amount as
Per Sec. 13(2) Notice: Rs. 559002.47/- (Rupees Five Lakh Fifty Nine Thousand Two Paise
Fourty Seven Only) Mortgage Properties: All That The Piece Of Parcel Residential Property
House No. 15/59 Situated In Gaon Abadi Survey No. 263 Paiki At Village Bhaisuni The And Dist
Dewas (M.P.) as Bounded By: East: - House of Devi Singh, West: - House of Shri Badrilal, North: -
Place of Owner, South: - Aam Rasta Total Area : - 625 Sq. Ft

Name and Address of Borrower/Co-Borrower/Gurantor: 1. Malik Singh Kelwa S/o Shri
Gokul Singh Kelwa Add: - 742 K Bus Stand Najarpur Tehsil Ghattiya Dist Ujjain (M.P.) 456550
Also At:- Add: H.no. 742, P.H.No. 49, Bus Stand, Gram Najarpur Tehsil Ghattiya Dist Ujjain
2. Vandana W/o Shri Malik Singh Add: - 742 K Bus Stand Najarpur Tehsil Ghattiya Dist Ujjain
(M.P.) 456550 Also At:- Add: H.no. 742, P.H.No. 49, Bus Stand, Gram Najarpur Tehsil Ghattiya
Dist Ujjain 3. Gokul Singh Kelwa S/o Shri Ram Singh Add: 742 K Bus Stand Najarpur Tehsil
Ghattiya Dist Ujjain (M.P.) 456550 Also At:- Add: H.no. 742, P.H.No. 49, Bus Stand, Gram
Najarpur Tehsil Ghattiya Dist Ujjain 4. Vimal Kunwar W/o Shri Gokul Singh Kelwa Add: 742 K
Bus Stand Najarpur Tehsil Ghattiya Dist Ujjain (M.P.) 456550 Also At:Add: H.no. 742, P.h.no. 49,
Bus Stand, Gram Najarpur Tehsil Ghattiya Dist Ujjain Loan Alc Numbers: LP0000000005851 &
LP0000000002986 Loan Amount Availed: Rs. 430000 (Rupees Four Lakh Thirty Thousand
Only) & Rs. 570000/~ (Rupees Five Lakh Seventy Thousand Only) Date of 13(2) Notice :
08.06.2026; NPA Date: 31.05.2026 Amount as Per Sec. 13(2) Notice: Rs. 1110440.2/-(Rupees
Eleven Lakh Ten Thousand Four Hundred Fourty Paise Twenty Only) Mortgage Properties: All
That The Piece Of Parcel H.no. 742, P.h.no. 49, Bus Stand, Gram Najarpur Tehsil Ghattiya Dist
Ujjain As Bounded By: East: Jain Mandir, West: House of Darbar Singh & Lakhan Singh, North:
Land of Ramadev Singh, South: Road Total Area : 600 Sq. Ft.

Further with reasons, we believe that you are evading the service of demand notice, hence this
publication of demand notice. You are hereby called upon to pay MANIBHAVNAM HOME
FINANCE INDIA PRIVATE LIMITED within a period of 60 days of date of publication of this
demand notice the aforesaid amount alongwith further interest, cost, incidental expenses,
charges etc., failing which MANIBHAVNAM HOME FINANCE INDIA PRIVATE LIMITED will take
necessary action under all or any of the provision of Sec. 13(4) of the said Act against all or any
one or more of the secured assets including taking possession of this secured assets of the
borrowers. Further you are prohibited U/S 13(13) of the said Act from transferring either by way of
sale/lease or in any other way the aforesaid secured assets. Please note that no further demand
notice will be issued.

Date : 11.06.2026
Place : Madhya Pradesh

Authorised officer
Manibhavnam Home Finance India Private Limited

DATE :- 11-06-2026 Sd/- AUTHORISED OFFICER,

PLACE:- GAWALIOR FOR TATA CAPITAL HOUSING FINANCE LIMITED

accessed at https://www.acreindia.in/compliance.

(Formerly known as ART Affordable Housing Finance (India) Limited)

Vo ART

HOUSING FINANCE
Own your dreams

Branch Office: 49, Udyog Vihar Phase 4, Gurugram, Haryana 122015

ART HOUSING FINANCE (INDIA) LIMITED

Regd. Office: 107, First Floor, Best Sky Tower, Netaji Subhash Place, Pitampura, New Delhi-110034

(D 1nvece

INDOCO REMEDIES LIMITED

Regd. Office: Indoco House, 166 CST Road, Kalina, Santacruz (East), Mumbai - 400098
Tel: +91-22-68791250 / 62871000 Email : compliance.officer@indoco.com
Web : www.indoco.com CIN : L85190MH1947PLC005913

NOTICE

Transfer of Equity Shares of the Company to the
Investor Education and Protection Fund (IEPF) Account

The provisions of Section 124(6) of the Companies Act, 2013 (“Act”) read with the Investor
Education and Protection Fund Authority (Accounting, Audit, Transfer and Refund) Rules,
2016 (“Rules”), amongst other matters, contain provisions for transfer of unclaimed dividend
to IEPF and transfer of shares, in respect of which dividend remains unclaimed for seven
consecutive years or more to IEPF Account. Companies are required to inform the shareholders
at the latest available address whose shares are liable to be transferred to the IEPF Authority
three months prior to the due date of transfer of shares and simultaneously publish the notice
in the newspaper. This Notice is published pursuant to the provisions of the Act and Rules.

Individual Communication is being sent to the latest available address of the shareholders
whose dividends are lying unclaimed for seven consecutive years or more and whose shares
are liable to be transferred to IEPF.

The complete details of these shareholders are being uploaded on the Company’s website at
https://lwww.indoco.com/unclaimed-dividend/Names-of-shareholders-and-their-
shares-to-be-transferred-to-IEPF-if-not-claimed-on-or-before-October-03-2026.pdf

In case the dividends are not claimed by the concerned shareholder(s) by 03 October,
2026, the Company will proceed to transfer the unclaimed dividend for the Financial Year 2018-
2019 and shares, in respect of which dividend remains unclaimed for seven consecutive
years or more to IEPF without further notice in the following manner:

In case the shares are held:

+ In physical form - New share certificate(s) will be issued and transferred in favour of [EPF
on completion of necessary formalities. The original share certificate(s) which stand
registered in the name of shareholder will be deemed cancelled and non-negotiable.

+ In demat form - The Company shall inform the depository by way of corporate action for
transfer of shares lying in shareholder’s demat account in favour of IEPF.

The shareholders may note that in the event of transfer of shares and the unclaimed dividends
to |EPF, concerned shareholder(s) are entitled to claim the same from IEPF Authority by
sending physical copy of requisite documents to the Company’s Registrar & Share Transfer
Agent, MUFG Intime India Private Limited (Formerly known as Link Intime India Private
Limited), for obtaining the entitiement letter, pursuant to Circular dated 20" July, 2022 issued
by IEPF Authority, and there after submitting online application in the prescribed Form
IEPF-5 available on the website www. iepf.gov.in.

The shareholders may further note that the details of unclaimed dividends and shares of the
concerned shareholder(s) uploaded by the Company on its website www.indoco.com shall
be treated as adequate notice in respect of issue of the new share certificate(s) by the Company
for the purpose of transfer of shares to I[EPF pursuant to the Rules. Please note that no claim
shall lie against the Company in respect of unclaimed dividend and equity shares
transferred to the IEPF.

In case the shareholders have any queries on the subject matter, they may contact the
Company Secretary at the Registered Office of the Company or by email:

compliance.officer@indoco.com, Tel No. +91-22-68321400/+91-22-62871000 or its

Registrar and Transfer Agent MUFG Intime India Private Limited, Unit: Indoco Remedies

Limited C 101, Embassy 247, LBS Marg, Vikhroli West, Mumbai-400083,
Phone No.: +91-8108116767, Email: investor.helpdesk@in.mpms.mufg.com,

Website: in.mpms.mufg.com.
By the Order of the Board

For Indoco Remedies Limited

Sd/-

Ramanathan Hariharan

Company Secretary & Head- Legal

Place: Mumbai
Date: 10" June, 2026

Irl

MUTHOOT HOUSING FINANCE COMPANY LIMITED

Registered Office: TC NO.14/2074-7, Muthoot Centre, Punnen Road, Thiruvananthapuram - 695 034, CIN NO -
U65922KL2010PLC025624, Corporate Office: 12/A 01, 13th floor, Parinee Crescenzo, Plot No. C38 & C39, Bandra

DCB Bank Limited
Devashish Complex, Zone 1, M P Nagar,

DCB BANK
Bhopal, Madhya Pradesh - 462 011

POSSESSION NOTICE

The undersigned being the authorized officer of the DCB Bank Ltd., under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest (54 of 2002) and in exercise of powers conferred under section 13(12) read with
rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice on
below mentioned dates calling upon the borrowers (Borrower's and Co-Borrower's) to
repay the amount mentioned in the notice as detailed below in tabular form with further
interest thereon from within 60 days from the date of receipt of the said notice.

The borrower and Co-Borrower having failed to repay the amount, notice is hereby given
to the borrower, Co-Borrower and the public in general that the undersigned has taken
possession of the property described herein below in exercise of powers conferred on
him under sub-section (4) of section 13 of Act read with rule 8 also r/w section 14(1) of the
Security Interest Rules 2002 on 08th June, 2026.

The borrower, Co-Borrower in particular and the public in general is hereby cautioned not
to deal with the property (Description of the immovable Property) and any dealings
with the property will be subject to the charge of the DCB Bank Ltd., for respective
amountas mentioned here below.

The Borrower's attention is invited to provisions of Sub-section (8) of Section 13 of the
act, inrespect of time available, to redeem the secured assets.

NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION & RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITYINETRESTACT, 2002

Undersigned, being the Authorized Officer of ART Housing Finance (India) Limited, a Financial Institution under Section 2(1)(m)(iv) of the SARFAESI
Act, 2002 having its registered Office at 107, Best Sky Tower, Netaji Subhash Place, Pitampura, Delhi-110034 hereafter “the Secured Creditor”) serve
upon the present notice in below loan account number which was declared NPA as on 06.06.2026

S. LOAN NAME OF ADDRESS OF PROPERTY DATE OF OUTSTANDING
NO.| A/CNUMBER | BORROWER & THE BORROWER ADDRESS OF DEMAND DUES
CO-BORROWER | & CO-BORROWER SECURED ASSETS NOTICE 13(2)
1.| LNUJJ02824- | ASHOK PURI | WARD NO. 15, BHATUDA, | ALL RIGHTS, TITLE & | 08.06.2026 ?Is‘iEsiz:\:}{asgl/é lﬁlleEES
250011251 & | GOSWAMI & | GRAM GUNDI KALAN, INTEREST  IN' SURVEY NO.
LNUJJ02824- | LEELABAI | qusuinpUR GHURASYA | 1636/2, VILLAGE GUNDI THREE THOUSAND FIVE
250011255 GOSWAMI ! KALAN, TEHSIL AND DISTRICT HUNDRED NINETY FIVE
MADHYA PRADESH- AGAR, MADHYA PRADESH, PH ONLY) & RS.11,24,575
465441 No. 14, ADMEASURING 111.52 /- (RUPEES ELEVEN
SQ. MTR BY THE VIRTUE OF E- LAKH TWENTY FOUR
REGISTERED SALE DEED NO. THOUSAND FIVE
MP512812018A1258963 DT. HUNDRED SEVENTY
16.04.2018 FIVE ONLY) AS ON
08.06.2026

The Noticee's are called upon to pay the above said amount within 60 days from the date of this notice failing which AHFL will be constrained to
exercise its rights of enforcement of security Interest as against the Secured Assets given in the Secured assets mentioned herein. This notice is
without prejudice to any other right remedy available to the AHFL.
The Borrower's attention is invited to provision of the sub section (8) of section 13 of the act, in respect of time available, to redeem the
secured assets.
Sd/-

Authorised Officer

ART Housing Finance (India) Limited

Date :11.06.2026
Place : Agar (Madhya Pradesh)

Demand Notice Dated 05-02-2025

N; fB S)and 8

oy R ONVAR RATHOD & Chola CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
LoanAccount Number DRHLIND00597127 / e a better 1 Corporate office: Chola Crest, Super B, C54 & C55, 4, Thiru Vi Ka Industrial Estate,

Total Outstanding Amount Rs.20,54,330/- (Rupees Twenty Lakh Fifty-Four Thousand

Three Hundred Thirty Only) as on 05th February 2025

Description of The Immovable | All The Piece & Parcel Of Row House No 237 Admeasuring

Guindy, Chennai-600 032

Possession Notice [(Appendix IV) Under Rule 8 (1)]

WHEREAS the undersigned being the Authorised Officer of M/s. Cholamandalam Investment And Finance Company Limited, under the

Property 69.64 Sq Mtr Situated At Vidya Vihar Phase Part Il (Gharonda) Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of powers
Vill: Kalibilod Teh Depalpur Dist: Indore Bounded By. Towards conferred under Section 13(12) read with Rules 3 of the Security Interest [Enforcement] Rules, 2002 issued Demand Notices dated mentioned
East: Row House No 236, Towards West: Row House No 238, below under Section 13(2) of the said Act calling upon you being the borrowers (names and addressses mentioned below) to repay the amount
Towards North: Row House No 287, Towards South: Colony mentioned in the said notice and interest thereon within 60 days from the date of receipt of the said notice. The borrowers mentioned herein below
Road.(The Secured Assets) having failed to repay the amount, notice is hereby given to the borrowers mentioned herein below and the public in general that the undersigned
Demand Notice Dated 29-12-2025 has taken possession of the property described herein below in exercise of powers conferred on me under sub-section (4) Section 13 of the Act
N B Syand MR_DILIP SINGH CHOUHANAND read with Rule 8 of the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned here in above in particular and the public in general
lame of Borrower(S) an - are hereby cautioned ot to deal with said property and dealings with the property will be subject to the charge of Mis. Cholamandalam
(Co-borrower(S) MRS. ANITAKUNWAR CHOUHAN Investment And Finance Company Limited for an amount as mentioned herein under and interest thereon. The borrower's attention is invited to
Loan AccountNumber DAHLPAB00601522/DBLAPAB00641650 provisions of sub-section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets.
Total Outstanding Amount Rs.37,39,022/- (Rupees Thirty-Seven Lakh Thirty-Nine NAME AND ADDRESS w Swl oS AMT. DESCRIPTION OF DATE OF
Thousand Twenty-Two Only) as on 29th December 2025 OF BORROWER/S & o= 2 B THE IMMOVABLE possessionl
Description of The Immovable | All The Piece And Parcel Of Property Bearing House No.711/1, LOAN/AC No. B8 o = PROPERTY
Property ﬁdmse;%‘.t””gt’*m:go SqTM“ Lda.‘”d i“"’e‘,(/le' 22,31;,3(,1\/’;.’2:'*‘ Loan Alc No. HL04UJJ000064174 w | Rs.2009500/ | Property address As per site:- HN 52/1 WN 09, =
thn o d' K: ﬁn der rEaa’;‘t _a[‘]?a;zf’kotgagoazw\a,\/es't . Lar']fj Osf 1. Mr/Mrs. SUHAIB JAFRI g (Rupees | Rafiahmed Kidvai Gali, Khachrod UjjainMP-| <&
Vikramsinah NortH Land éj)f Ariunsingh éouth - Land Of 2. Mr/Mrs. TABISH SHAIKH 3 Twenty Lakhs | 456224. As per documents:- Rafiahmed kidvai S8
Jaitunbai %Tﬁe SecuredAssets) ] an. At. 52/1 Rafi Ahmad kidwai gali, & Nine Thousand| Gali , NR majjid ,Khachrod Ujjain,MP-456224. s a
. Khachroud,NR Temple, Khacharod, Five Hundred | BOUNDARIES As per plan/deed/layout :- East:- 88
Date: 11-06-2026 FOR DCB BANK LTD MADHYA PRADESH - 456224 Only) as on | Gali, West :- Road, South:- House of Abdul sanad =5
Place: Indore, Agar-Malwa. AUTHORISED OFFICER | | Also At. HN 52/1 WN 09, Rafiahmed Kidvai 11-03-2025 | Slo Abdul Ahad,North :- Gali. As per Actual site :-
Gali Rafiahmed Kidvai Gali Khachrod East:- Gali, West :- Road, South:- House of Abdul
Khachrod Khachroud UJJAIN NR MAJJID sanad S/o Abdul Ahad,North :- Gali.
Khacharod 456224
Place : Ujjain SD/- AUTHORISED OFFICER,

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
STRIES LIM

NAVSAN GLASS INDU
GLASS MANUFACTURIN

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. | Name of the Corporate Debtor along
with PAN/CIN/LLP No.

Navsan Glass Industries Limited
U26101MP2009PLC021885

2. | Address of the registered office

8-A, 3" Floor, Metro Plaza, E-5, Arera Colony,
Bhopal, Madhya Pradesh, India, 462011.

3. | URL of website

Not available

4. | Details of place where majority of
fixed assets are located

No Asset available

Date : 05-06-2026 CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

homefirs

mutlicot

HOUSING F INANCE

Kurla Complex-G block (East), Mumbai-400051 TEL. NO: 022-62728517, Email Id: authorised.officer@muthoot.com
APPENDIX -IV[Rule 8(1)] Possession Notice (For Inmovable Property)

Whereas The undersigned being the Authorized Officer of the Muthoot Housing Finance Company Ltd., under the Securitisation And Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (ACT NO.54 OF 2002) and in exercise of powers conferred under section 13(12) read
with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice to below mentioned Borrower/s / Guarantor/s. After completion
of 60 days from date of receipt of the said notice, The Borrower/s / Guarantor/s having failed to repay the amount, notice is hereby given to the
Borrower/s / Guarantor/s and the public in general that the undersigned has taken Symbolic Possession of the property described herein below in
exercise of powers conferred on them under section 13(4) of the said Act read with Rule 8 of the said Rules on this.

Sr. LAN / Name of Borrower / Date of Total O/s Amount (Rs.) Date of
No. Co-Borrower/ Guarantor Demand notice | Future Interest Applicable Possession
1 LAN No. MHFLCONUJN000005023417 13-Februany-2026 | Rs:6:25:34292-ason | 08-June-2026
1. Mr. Gotam Singh, 2. Mr. Amar Singh, 3. Mrs. Gita Bai | '°€0an- 10-February-2026

Description of Secured Asset(s) Immovable Property (ies): ALL THAT PARTAND PARCEL OF THE PROPERTY PLOT/HOUSE NO. 15
SITUATED AT VILLAGE BHILKHEDA, P.H.N. 12 TEHSIL GHATTIYA, DIST. UJJAIN (M.P.). ON 23.12.2024 GIFT DEED WAS EXECUTED
BY MR.AMAR SINGH IN FAVOR OF MR. GOTAM SINGH. AREAADMEASURING = 1638 SQ. FT. (152.230 SQ. MTR.) BOUNDARIES AS
FOLLOWS: EAST:- COMMON ROAD WEST:- SELF LAND NORTH: SELF LAND SOUTH: HOUSE OF MR. MOTIRAM

The Borrower/s / Guarantor/s in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of the Muthoot Housing Finance Company Limited, for an above mentioned demanded amount and further
interestthereon.

Place: MADHYA PRADESH, Date: 11 June, 2026

Sd/- Authorised Officer, For Muthoot Housing Finance Company Limited

/\. Chola CHOLAMANDALANM INVESTMENT AND FINANCE CONMPANY LIMITED
Corporate Office:- "Chola Crest", C54 & C55, Super B-4, Thiru Vi Ka Industrial Estate, Guindy,

Chennai- 600032. Branch Office : 1st, 2nd and 3rd Floor, No. 73, Narmadapuram Road, Phase II, Vidhya Nagar, Bhopal,
(MP) - 462023

(| POSSESSION NOTICE [Under Rule 8 (1)] ||

Whereas, the undersigned being the Authorised Officer of M/s. Cholamandalam Investment And Finance Company Limited,
under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 hereinafter
called the Act and in exercise of powers conferred under Section 13[12] read with Rules 3 of the Security Interest
[Enforcement] Rules, 2002 issued demand notices calling upon the borrowers, whose names have been indicated in Column
[B] below on dates specified in Column [C] to repay the outstanding amount indicated in Column [D] below with interest
thereon within 60 days from the date of receipt of the said notice. The borrowers having failed to repay the amount, notice is
hereby given to the borrowers in particular and the Public in general that the undersigned has taken Physical possession of
the properties mortgaged with the Company described herein below of the Columns on the respective dates mentioned in
Column [E] in exercise of the powers conferred on him under Section 13[4], 13 [12] of the Act read with Rule 8 of the Rules
made there under. The borrowers in particular and the Public in general are hereby cautioned not to deal with the properties
men-tioned below and any such dealings will be subject to the charge of M/s. Cholamandalam Investment And Finance
Company Limited for an amount mentioned in Column [D] along with interest and other charges. Under section 13 [8] of the
Securitisation Act, the borrowers can redeem the secured asset by payment of the entire outstanding including all costs,
charges and expenses before notification of sale.

E Name and Address of Borrower & Loan Alc No. Deateaof Outstanding te °f
Notice | Amount (Posses

1. LAN.HE01HTA00000102366 1. Ajay Singh Mewada (Applicant), 2. Shrangar (11/09/2025 Rs. 09/06/2026
Bai (Co-applicant), 1 & 2 At: Richadiya Teshil Astha, Dist. Sehore M.P - 466116 3. 20,92,049/- as
on 11/09/2025

Shiv Charan Mewada (Co-applicant), Vijay Nagar Thane Ke Samne Ashta
Sehore M.P - 466116 4. Shri Balaji Collection (Co-applicant), Ward 13 Ramdev
Babake Pass Gol Chouraha Main Budhwara Road Ashta Sehore M.P - 466116

and interest
and charges

thereon.
Descriptions Of The Property: All That Piece And Parcel Of Property At Ward No.15 Situated At Maa Vaishnai Nagar Colony,
House No.181, Patwari Halka No.49, Khasra No.849/13, Tehsil Ashta, Dist. Sehore, Total Area 900 Sq.ft, Boundaries As Under:- On
The East : Colony Road, On The West: E.W.S Plot, On The North : House No.180, On The South : House Of 182

Date - 09/06/2026 Sd/- Authorised Officer
Place - Sehore (M.P) M/s. Cholamandalam Investment and Finance Company Limited

[T R T ST T T T T T A G o TE: W T T Tl APPENDIX- 1V-A [See proviso to rule 8 (6)]
CIN: L65990MH2010PLC240703, Website: homefirstindia.com

SALE NOTICE FOR SALE OF IMMOVABLE
PROPERTIES

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002

Notice is hereby given to the public in general and in particular to the Borrower (s) and Co-Borrower (s) as per column (i) that the below described immovable properties as per column (jii) mortgaged/charged to the Secured Creditor, the physical possession of which has
been taken by the Authorised Officer of Home First Finance Company India Limited for realization of its dues plus interest as detailed hereunder and whereas consequent upon failure to repay the dues, the undersigned in exercise of power conferred under Section 13(2) of
the said Act proposes to realize dues by sale of the said property/ies and it will be sold on “As is where is”, “As is what is”, and “Whatever there is” as described hereunder. The auction will be conducted “On Line”, for the recovery of amount due from Borrower (s) and Co-
Borrower (s) as per column (i), due to Home First Finance Company India Limited.

Phone No.: 180030008425 Email ID: loanfirst@homefirstindia.com

of Interest

17, MSME Status

NO

Sd/-
Dhaval Jitendrakumar Mistry,

Resolution Professional of Navsan Glass Industries Limited (in CIRP)
Regn No.: IBBI/IPA-001/IP-P-01853/2019 -2020/12849 | AFA valid till 30-Jun-27
Reg. Add: 9-B, Vardan Complex, Near Vimal House, Lakhudi Circle,

Date: 10.06.2026
Place: Ahmedabad

Navrangpura, Ahmedabad, Gujarat, 380009
Email - cadhavalmistry@yahoo.com

5. | Installed capacity of main Not Applicable D d .
products / services Sr. | Name Borrower (s) PROPERTY ADDRESS Date of eman Date of Reserve | EMD Date and Last Date & Time of |  Number of
6. | Quantity and value of main products/ | There are no operation started in the No. | and Co-Borrower (s) Demand Notice | Ppossession Price Amount Time of Submission Of Emd & |  Authorised
services sold in last financial year Company since inception Notice Amount Auction Documents officer
7. | Number of employees/ workmen Nil 1. | Rohit Panwar,Gaytri Rohit Plot No-65, Survey No. 82/2/2,Ward no. 29, PHNo.-117,Gram & Tehsil | 05-04-2026 | 7,30,833 | 06-Jun-26 |  6,00,000 | 60,000 | 11-07-2026 09-07-2026 9340221007
8. | Further details including last available The required details can be obtained by Mandalwada, Dist. Dhar(M.P.),Dhar,Madhya Pradesh,454001 ,Bounded by,East- (11am-2pm) (upto 5pm)
financial statements (with schedules) of two| sending an Email at: cirp.ngil@gmail.com Road,West-Plot No-41,North-Other Land, South-Plot No-64
yoats st of crodtors aro avalablo at URL: | afor subiting tho confidontally undertakig, Premlal Chouhan Kavita Chouhan | Plot No-43, SURVEY NO. 71/3/2, PHNO -117, WARD NO.28, GRAM BAGDUN, | 05-04-2026 | 971827 | 06-un-26 | 800000 | 80,000| 11-07-2026 09-07-2026 9340221007
9. | Eligibility for resolution applicants Eligibility for resolution applicants under section 2 remial Lhouhan,Aaviia Lhouhan 0L No-49, . y DLV = €9, ) e s -Jun- WU, A 11-07- Vl=
under section 25(2)(h) of the Code 25(2)(h) of the Code and can be obtained by SAGOR,TEHSIL PITHAMPUR, DIST. DHAR.,Pithampur,Madhya (11am-2pm) (upto Spm)
is available at URL: sending an Email at: cirp.ngil@gmail.com Pradesh,454775,Bounded by,East-Other Land,West-Road,North-Plot No-
| 10.| Last date for receipt of expression of interest | 25.06.2026 42,South-Plot No-44
™1.| Date of issue of provisional list of 04.07.2026 3, | Veerendra jatav,Jitendra Phatusingh | North Part of Plot No. 134, PH.No. 58/117, Survey No. 56/2/4, Ward No. 28, Gram | 05-04-2026 | 9,57,168 |  06-Jun-26 |  8,00,000 | 80,000 11-07-2026 09-07-2026 8719917278
prospective resolution applicants Bagdun, Teshil Pithampur & Dist. Dhar,Dhar,Madhya Pradesh,454774,Bounded (11am-2pm) (upto 5pm)
12, Last date for submission of objections | 09.07.2026 by,East-Plotno. 151,West-Road,North-Plot no. 133,South-Remaining Part
to provisional list
13.| Date of issue of final list of prospective | 18.07.2026 E-Auction Service Provider E-Auction Website/For Details, Alc No: for depositing Branch IFSC Name.of
resolution applicants Other terms & conditions EMD/other amount Code Beneficiary
14. E\f’;ﬁ]g{i:}sﬂsf‘]‘;&f;';‘:JT:(;{?:S:‘?;”:Z;F&%T' 18.07.2026 Company Name : e-Procurement Technologies Ltd. (Auction Tiger). http://www.homefirstindia.com 911020005835624- , UTIB0000009 | Authorized Officer,
plans to prospective resolution applicants Help Line No .:079-35022160 / 149/ 182 Contact Person : Ram Sharma -8000023297 https://homefirst.auctiontiger.net Home First Finance Company India Ltd Home First Finance Company
15, Last date of submission of resolution plans | 17.08.2026 e-Mail id : ramprasad@auctiontiger.net and support@auctiontiger.net. Axis Bank Ltd., Bangalore KT India Limited
16.| Process email id to submit Expression cirp.ngil@gmail.com Bid Increment Amount - Rs. 10,000/-. The sale will be done by the undersigned through e-auction platform provided at the Web Portal (https:/homefirst.auctiontiger.net). E-Auction Tender Document containing online e-auction bid form, declaration, General Terms &

Conditions of online auction sale are available at Portal Site. To the best of knowledge and information of the Authorized Officer, there is no encumbrance on the properties. However, the intending bidders should make their own independent inquiries regarding the
encumbrances, title of property/ies put on auction and claims/ rights/ dues/ affecting the property, prior to submitting their bid. The e-Auction advertisement does not constitute and will not be deemed to constitute any commitment or any representation of Home First. The
property is being sold with all the existing and future encumbrances whether known or unknown to Home First. The Authorised Officer/ Secured Creditor shall not be responsible in any way for any third-party claims/ rights/ dues. The sale shall be subject to rules/conditions
prescribed under the securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, In case of any discrepancy English Version of the Notice will be treated as authentic.

STATUTORY 30 days SALE NOTICE UNDER THE SARFAESI ACT, 2002

interestand cost.

Date: 11-06-2026  Place: Madhya Pradesh

The borrower/ guarantors are hereby notified to pay the sum as mentioned in the demand notice along with upto date interest and ancillary expenses before the date of e-Auction, failing which the property will be auctioned/ sold and balance dues, if any, will be recovered with

Signed by Authorized Officer, Home First Finance Company India Limited




R 3sen

Uaﬁuﬂmﬁm

Sy e diTe H &) feawii 3faer
e e T o1 g 3
1] ==

LAY )
Tt 5 1 27T feid) & <t v praiferfiv cpralf 4 3wt
TR I T &+ & 389 W Heel el Uaielep Briferd, Wt # 3l
Tt aifaet Yo fedt w3 & e o= 1 e JRieT
fepan e 12 UferfeiTg feicb 09 T 10 51 2026 1 R Heer et
e U 310 I oI 3R] 3R R & Arfeei o
SR B TS Tferifai & Ueet i 09 91 2026 BT
BRI TG g, fore Ut w1 # fafoteer sfean aii sngfie
TS feroRy U e Rl e e 0 4 Tt s —aver an
e feer o fa) arep wfeifiren sehfor a1 ¢ 13w anes,
!-Hﬂdl\*lrﬂfb‘it'ul'q)'lsqlflu\ldfbﬂ'sdﬂ AXICTHT @I T RTSTHIET
oiE GHR e 38 13HP A TR A 10 57 2026 B
fewuT ud 3fTeRaH wcrRATa Sefore 1 7, foremt et & el 16
GHAIRE A SRS TEHITI B1 3R 3101 &) o ceqe 1
e oo 1 eeer, <] wsell o <l el # it srifor
B aTeft 37 afcrRATATTai o e et v we i WM U R
et g RETer) e WX 3o ferfta avr ot wferfirenaiy
ST & 1397 A1 fere i o0 H U /T UTH e el AR
ufm e e e Tt e gy iRae Yo R uftrhfiraii
AT S |3 3RO A et a4 fedi b uf v vd
SRS Pl Uieilied Bl 8, afecd TSTHIET S Tt
T sft eyl siftrl fr & |

G AT I Y Hfeel 430

dNI('INSSI gl("H-I <Gl fepT W
IO, 3 | eyl Bl AISTeFR 1T b Potel sl AT &7 H A
DTSRI T e Hfeell & 12l G B I TR HITe AT 3Ry
13RI e = e & qardt o 1 s e 3 B sivaren
BT BIee H o STIHY 39 12 TeTd B febal 1579 AR 370+ are
AR T, ST A Ugay I B ER @ Qe
T 3o B IR B FelTe] Y6 BN & & | Pofeiias gfer 3 fireft
ml%w\{lwm,mﬂl‘iﬂ XU YoTTelq¥ P X+ dfefl Em
3T U RT3 3T 21 o1 2 1w o URoM 39a) g et &
for cTgp1 eftel 38 A 131 AR Al & 18 2 Aeaw 3 3!
GBI 051 14 2 e 3 g8 | R -eR <1 & e arefefid acl afk
SRV} 37T e & A B Y 3o oTelTS | qefren off %21 & b 358
[ Ugel R 0T Afeel 3R 3 URAR B 310 SR A
SATeTR B 1 TR0 20 1598 A1 & &R & & i Tordifeean 3k
TE TS | R A el Bl o7 9 51 9] b e qeM BIGRT
IRIT e, o ifeet 3R 391 URTR 39 WR AR o3 o |
[U8et fe[ oiq Higel el P ST DT EId DI @ ol Yollelgyd

, <l TR 311 39 wp Blee # o 71 | 310 & i gl 3+
T BT AT SR el &1 Hol &b ety 39 W g&pH fepar |
e 3Tl f S7g Hfgen any dlie ”5,mdﬂilul A BTG
BRA AW TR B |

ST « € 1 RO g fifise g T Hure vgeh 3w

AT H HIHl DT el RIPTI Gol DXTe [l Higell
B RIGRIT % 3R TR R 6T & Raciis g6 (30) 1 guTd
R  HURID ToRUT Eoi BR feran @ | Ufersy 1w e fp
IR fpeTerel B 8, forrd! fiRuar & ferg wfad fewmi v
e

frare, g | T HaE
S Hfta fdg 3 dfifer
FBT % HEEH F I F
[ft el & e, T
i THETH Y TS At
T e Sew § wed fdw
feu & 132 a1 o Tt
Feft geRTON R T A H
et 0 T % for R
HHTT T ST | @R Fa
MRE & SEEA T HHT T
FHHATE 7 B AT HE 2T
AEE F T A W HaAfed
syt % faare w3
Frar giitaa # Trnq‘lfn

wraret faet

sifaanfeaumror 3o feadifaed
IGRAAMC I fecrs w0 Rig

Hiish o FehTO T A fore <
TE | TH WA & Y-
AR weAl 7 GHiEn F g
o et H feet 7 s
* e f%am @ M
TS HATHTCH
(Rcmmqﬁéamzﬁfnwﬁ?
@@ e, e
e SR CEeR S
T T G-FfawE T FA
T HE | W TR, -

STl R -ifuera 9 92
HAGTAE AT Y FerErH
T TS TR A R §
Jrefashal % WY g %
ﬁémﬁ:qm%

aTet stfereRTfEt B <t <4
T TH AR & 37 9% w
Ffd @ & fdw feu) 3w
YT T T TG HeRT
<. firdter AR faan, fafeen
FAFe Sy TE, HER
FAFR FARTE ., W
g T, R
T TS SwEAE wfed
Ham % weft sHfauria
SR, TEElierar 3R T

&1 i, FA fewioe &

qrErd @ |

gollol I 7 a3 fereffvicd o wears, fon fedl
B 20 reT 3 Ut % 3T 3R ST IRTAR

e, e &
7T e et Gafrn §
Taferean 491 1 wrefeR
aTeft sk TR S T o
2177l faved o1 st
g TF 18 T qAA F
w1y Tt Heamers St
5N BETE I E | fgw &
oy 3R ¥R WM % 9

ATER, gt Fafwn &9 &
T Ma H @ At 18
Fadt fosat 8-10 fedf &
TR fved wt foewea @
T off | 97 ST e H A
foafrs w@m @ SfF

el T 9 T A Y X, HiuTeT Heel & 14
W@ R R 1 3] et RIetel 4ar I
foTer e i ¥ s

afraret, e | sfferor Tt 3R SR sed draeE
o ot Y1 AT 1 Ted 3 o forg ufem A
@ % ME Hed ¥ WY W e
gfaensit 1 3R e o ¢ | Hea @ s
ekl AT o ATRYA qe g Hed Ao
etk YR A & A § Ted % 14

TE I R R A1 % o fuges
Vit el T YerSTel ST U S @ T |

it T gferwn 1 e T g e
g1 fafuer TR-Teahrt GreAl (Tasfien) ue f
e FENST o Ted | U fod serder
A Teferd o S @1 ¥ 1 5 S &
YA W HGEE Hal- e § A B S
T ferafia & 1@ & | et faae o SR
T TE U % Gl AT v € e
T S @ € | T ok 3 e ¥ g e
oo w9 F ool g FT AN B A AR
T it % AN & e ST TRy

ﬁsﬁﬁm’laﬁmw%mwaﬁuﬁﬁmﬁm

frarer, iy | e < de
aed & g § 7 gew
THEL W YE fF
‘giraf+ former’ Ao s
Tz ot e o ol
S e aeem @ w2 |
fore Y TTe % Te-w
e forsh SR TRt
Rre e ferdie AT S 3 O
A T T YR Al B
g W@ ¥R e w
R widatt T,
i<l TR T Tl I
SR I 8, ForE

fag @

aftg Hee anfors wetew HiRe Ferfen 3
e fof “iraret Heel A 1 dea ghasmd
I A o fer e warea & | k5
e <R F sfafie Taser seren aifEl w1
TEd USH HA i feen § Tk weeqo ved §
e srfere # «ff A gigensit & fowr o o
T JorE ST T8 |

HEA-S-TA TR GHR
T R e 197 2023-24
# Sl ke 1040 <1 wfomm
75% 3T 1290 %1 65% o, T
A 2024-25 H FE FqGH
SHHY: 95% AR 85% ok TET
T | BT & ok | 2025-26 F

Hfd HAR SWelt % uE
Wéﬁﬁ'ﬂ{‘l@?ﬁlﬁﬁﬁﬂ
T SR 2 o TehaTd H
TEM R 3 Terd A
{ gaT AR vl wWohd
A T | S T A
HT 99d g Fadt A qEa
w1 fady e v
T g feretfes & amet am
et |
fercfrer & et 31 % g
a3 37 AT b e
Y SR 13 e
T T wWhd A SHIRE
TS SR AT F Hoh TR
A S T F THR
T R | T e i
TR hT TR | o
T SR W Y F gar
A T TRSAEHAR T HTE |
fera =1 RfeE gEas §
T S AL G g E |
SR TS AR ATt

fomat #a 20 i & 39 &
W faafTs e a@nt &1
ST @ A1 | S ferw 3
I St F A9 feit @
AT F e § YA H,
o T i HeArTsTe Stare
T 2w SR T & A
TEES TR FT AN T
AR % FTS™ 24 5 9
AW

it Fafn o gfers 1
difee <1 fershre % SMUR W
ARG TF F fEers
Teore ®i fafue amet
THET TS H I qewd
frewar &2 oo €1 gferm
iRt % geiferen, TR
T FHAR I AR T
1 foan o | SEE WA
& yferw faafs & @y
Haer o Wl wWw §
STl T o A H ot S
AN AR R

35-40 qY QI 3icicbHUI
TR o fquNT & BRATE, 50

a3 w®
fafdrest aeit & fere gma
H, (6. ) | A
wfear () & stema v
e o fere mifad 3= =i
|fAfd GRI HER B e e
& T Tt s e

AR, 119012026 02

vinayujala.com/ @

121 B! BT A TR ¥ o Bidl, Wip
4 fireT 3o Rarger iR S

fiangerss e

aefEr  (oarer), o
St o ses | U fea
& A A HeA T T
¥, S 17 o T TF oA
ST R o <erd ST R H
I SRR STeee L el |
FEAT HIEER T4 F 8.30
T BT | AR BT Yo A
A F URAEE  HIR
et 1 |9 fo ¥ 1§
YT I T HieRe B SR
wrsifrrers e 1w fren
&, forg wrel <R wifery S
fen

ferd & Harfes, Jaet 1
<t |t 124 Fan w1 e
O I off | % o S
QB WA T H A A
T 9| T S ST T R
e @ Y Sfe | &g a1l
TR T T HE TG ST

 JeTsT et
T T T g, A= A
FERTER T E Ted A ST
A T FEH AER S
| A B e
aﬂﬁ%wwl

T 37eE AifEe gu i gfer
IS |7 A H 3
o T HIg S T S gferd
<R AR <k SR el & T
| T HrerRd SR TfReE
e foedt | g & faar 5
ferd w1 aqmn & sfw
eorfir 71X e RO | 32
I 1 FH HEE B T
fearn o1 3% & v f =e
HeEd fEaw € s T
ATl R o S (e
0 R e § gt SR T

ST G A T ST SR A HI ARG

Yﬁ’lli [F1, 2016 F TIAA 36A F
Essik e

FIRE T AW S
PAN/CIN/LLP T
2 Forezs e a1 v

3 e W URL
4. | 3 o 1 S R
s v (e wof) s

U26101MP2009PLCO21885
87, et =, 7w, -5,
Feir, ST, T T, ST, 462011,

kil
1§ Hfa 39err T

5. A WrERR am @
1 e Ffa & ”
6. WW"’{HWWFW‘}@ FH E T F A% G wE
e/ A FIT I T A E

b/
3 St T cirp.ngil@gmail.com R €
sl B (e % ) SR e | SR S T 2= (confidentiality
1 for i ¥, 79 URL R 39921 #:| undertaking) 71 FT5 W F1 71 7t 21
9. | W= wm 25(2) (h) % wea Fafeqer |31 91 W 25(2) (@) % e F e

f SH F A #: | (resolubon applicants) % e wPam =1 vt
St ffr fdet M) oo s Mol Y
IS HTE Qo AT 1o, i i $ote frd s | 25.06,2026
¥ 7k four SR gema |0 st frfeger v 77 shtar | 04072026

o G i fi (e fore st 2 =i i
! 12 e e v st 09.07.2026
yfgm e, wemR Ane T 35 7 s i
13, wHuraa oo SEEs &1 18.07.2026
AEHN, T A e feee ) 89 74 v
T T, foen dEEa (e S i e e | 1007200
- Wiﬂa}m*
sareAe gfow ffe wfen I & e o T 8 4
FNF <. TA FAR, A |16, e o w71 vt v | 17.08.2026
T HiEaT Yorg o 16|  wrE SfE R I A | cpagi@gmailcom
PSS ;ﬁg f:é.:‘?; ¥ o sirm dite anédt
bl W“EEF‘ [ MSME #2271 Ll
gfafafy, s wcfaa & e -
Hew, Afee Td o1 SAfumr X y %aafaﬁw;zrg ]
wfaff, wifa A T §3E fafies (CIRP ) F frsffegem s
wam @é , TFoeer FaT: 1BBIIPA-001/IP-P-01853/2019-2020/12849 | AFA 30-5[-27 7% Wi
afafa & wew qon fafu et w: 9-B, Far wiee, fave a9 %,
W‘ Sufeer fetias - 10.06.2026 T, T, FEIEAR, T, 380009)
Gl @I T AEHTAR i - cadhavaimistry@yahoo.com
= Goverementet india
reaive e st Miniseyof Go
P il e e e oA, (amrelurl';ermllgk:nl-vm

122050,
fafgem, (fem. ) 1moaw s @ 35 sifyefe wd "‘E‘Lm‘g:‘:@
. o A . Wﬁaﬁmi%aﬁmﬂ [FRER R T U 248 FTUURN (2) IR TJUURI (4) IR FIER (FRER TR I T 1AW Fer) P, 2016 F Fomy
TISTETE] 9 GRS SIS Hoherarges st e ¥ o
-39 H o fagm 3 guaR o faem g < T SR OC/C-PACEST! /3 Tortien: - 0062026
Ty AR % FEAE TR e Yo F F HAR et
a’émmzqu 50 165 15%3?“,3}3‘13@@15 1.5 SR, 2013 1 UR1 248 (2) & Tga FHTARE (33) SR ST WA wAW T A g S A A:
TR W I 166 15 FRATU ompany ind
AT A qeh FAT Rl FHHiH 1660 F 20 TR 1| Ac3390681 | US2099MP2023PTC066345 | STERIE aﬁ'ﬁw‘g%zmw RfRs
T HGE 35 W40 TH AT o Y BT S A I 2| AC3497000 | U47213MP2024PTCO70619 | Hel-1dTH (T U3 Ui drgde RS
affft T R TG SRR H AT T T TR e SO 3| AC3247231 | US6290MP2023PTC069004 ?@;f;ﬂé wlsazw:\téim
P b 4| AC3264289 | UD1400MP2015PTC033929 | I Sl
e e oA g e Fr @3 e o farem * 5 | AC3268205 | U63030) 116 | H FHASH dear s
afeer e ST %’ il ﬁ SR Eﬁ 6 | AC3298845 | U74990MP2022PTC059830 | PR 3t wrede faffies
ST foedt 4 oft ol < | ST o e 8 7 | AC3297350 | UdsagamPa0z3pTCO68s79 | TR AR W s
TE TS FTHSANFRRY STy SHRrsHon 1 e o | acaseerr | u ! et SAe e
(frr\m-',sﬁ) A AR 3? T % for et g | 9| Acaao14ce | Us2500MP2016PTCOA0680 | HeTEa T AIE SgAC FATHRS
ECELE e S i e R e | 10 | AC3416282 | US2100MP2020PTCOS2782 | AaTian Ree e ks
b NI ;nq;} qor a1 r;r(gr,[ TGF qed i | Mﬁzéﬂ 11 | Acaacaves | Urs100MP2025PTCO78177 | EEYE WIde fafes
arferrdt fit Tgeelt 3 Frdvm (efe) ofR e @'@ﬁ F 12 | AC3427181 | U21001MP2023PTCOGE548 | PR TRFaAm dtew sigde fafaes
| v i A e o e g, A 10 Aeetrene i Anih [ T
SR o fom & Her SRR 9 T T 14 | AC3447045 | U17099MP2023PTC065555 ‘«FM#!I SRLE

W - N ks 16 | AC3A43107 | U15400MP2022PTC060421 | TSI Wl wgde faifes.
SR T T G | AR A | 16 | AC3483885 | U72200MP2012PTC028365 | RIS et e s

17 | AC3486718 | U78300MP2024PTCO72837 | IS TSI WIS wigde faiee

18 | AC3487273 | U74990MP2021PTCO57526 | TTFAFG FTTEar Hff# wede s

19 | AC3502106 | U e wede s

TR T HEHIT | T

{2 oft et et W feemn

foren & | g STt B TS
AfeaR ¥ Eeaite H, S 5,
ST Afear iR sifwd

L] g A vifeat gt &

(100%) 3ﬁ'{ 12 H 87%
e wftom wifee fw §1
w1 Aden @ fE s
ST ST sea Wl st
el W TR e e
e @ ¥ 1 g & T
Tl % BITER TE-TETE B
FETHH ot T TR R ST

T T A A I
o & | T & % areeht
T S-S H ohrE TR 7
9, 5k foru femmer 5w 12
& ol 1. 9o Heferd
ST ¥ TS St
ARG 1 STaTST 39 A |
A S wEA T R w

A TR A
Teras @it (30 yde RfRes

5

AC3527400 | U

R

AC3536850 | U52292MP20230PC067388

22 | AC3555449 | US2609MP2021PTCOSSS65 | et waltfarsrrer et ede fafrs
23| AC3551743 | U72900MP2023PTC064136 | HEREIST Irgastt wrede fafhies
24 | AC3540233 | US2490MP2020PTC053061 | FRFeese® sgae fafies
27 H 78 FEA 1500 % TR S 25 | AC3541105 | U464S7MP2026PTCO81624 | G311 3 A1 Twe aitaceiir st FeS
T G S | I 26 | AC3579313 | UD4520MP2006PTCO18566 | IR 3ITare yrgde fafes:
¥ ded fuse 99 § Jgddq 27 | AC3575218 | US2100MP2021PTCO57571 | AR eI Hrede iwes
TeYH F A 20 BE A 28 | AC3579417 | U26919MP2021PTC054933 | 1 e S8 wrede R
ST o e T 29 | AC3580066 | U72900MP2022PTC050377 | T+ w!wﬂ:m FfaRs e fafhee
N 30 | AC3507658 | UG2099MP2023pTC064627 | ] ereitairon wfds wisde fafaes:
ferenfefail i1 TR S 31| AGasasssn | UratzowpaotorTCesasto | IR SRR WRRC RS
G e T % fere T 32| AC3627947 | UBB200MP2023PTCOGG536 | HATE T3 WTede Tfares
# 19 deifeea T (w 33 | Ac3618085 | UL920aMP2024PTCO74065 | R TeTSlt v B MRS

ard) & wan F faw 25
AR FA e T E
a=al t farelt 99 % -
TN S 9 o for T
H e R o
FEAR T Al et e
1 T, Sl ferenfei @
ST 3T FH L HIA

2. TU% g1 Te GAd B ot @ B S sfifen, 2013 #) O 248 (2) & dea B TR F I0Ed SoEE F AW
FE R A T YR R AW GR B A W g 2 B e & B ¥ o ad ¥ oflor eReR oy w A
e @ ¥ 91 TH SR X R e gl 2 faella aul @ R 7@ o) o R ol g el & iR oA sfifan 2013
o ur1 455 F ea Ay av @ Ry o et @ onda @ o A R & a3 A et @ Rufy v
WAL R TR F 79 A G T I TR AR o T PR Y AT T e F A o @
3. R, T R IudE T & T @ wut b T 3 s w g

4. U el et B TR B GRET RER § SEAA 31 A gCR B T @ o § @ 9 afkeRn $6 e
¥ e @ A A 30 (fw) R ¥ fiw Sudea wriv F o w oo ol A wwd ¥

s EA I @ A AT o foenea 3 0 REE O wfawr 1 el Al W@ €1 2025-26 H W A 1067 = W-|e Ssie o off CBC 0T123/11/0182/2627 pain
it e fra & 1 B Fa 1091 # va-ufR  fomiem @ owe % W WgTed, OE SwIiEE2026- W R s
[ [ YT Dam m




THURSDAY, JUNE 11, 2026

FINANCIAL EXPRESS

WWW.FINANCIALEXPRESS.COM

E-Auchion Sale Moboe of the immovable Assets under the Securiization and Reconstruection of the Fingncial Assals and Enforcemsant
of Security InterestAct, 2002 read with proviso to Rule 86 of the Sacunty Interest (Enforcament) Rules, 2002 Molice iz hereby given
bo the pubdic in general and m padicular to the Bormoiwer(s) and Guarantons) thal the below described immovabls propesty morigaged |
charged 1o ithe secured creditor Le. B1AS Rural Housing & Mortgage Finance Lid. Thi physical possession of which has been takan by
the sithorized officer of MAS Rura Housing & Mortgage Fnance Lid, in the with & right fo sale the same an “As is What is, As is
Where is, and Whatever There is without any Recourse Basis™ for realization of company's dues,

HAVING ADDRESS AT GOKULNAGAR. SWAMINARAYAN

FLOOR, ADMEASURING ABOUT 33.63 50. MTRS. &)

The Date Noted Against The Account As Mentioned Hereinafter, Calling Upon The Borrower And Also The Owner Of The
Property/Surety To Repay The Amount Within 60 Days From The Date Of The Said Notice. Whereas The Owner Of The Property
And The Other Having Failed To Repay The Amount, Notice Is Hereby Given To The Under Noted Borrowers And The Public In
General That The Undersigned Has Taken Possession Of The Property/les Described Herein Below In Exercise Of The Powers
Conferred On Him/Her Under Section 13(4) Of The Said Act Read With Rules 8 & 9 Of The Said Rules On The Dates Mentioned
Against Each Account. Now, The Borrower In Particular And The Public In General Is Hereby Cautioned Not To Deal With The
Property/les And Any Dealing With The Property/les Will Be Subject To The Charge Of India Shelter Finance Corporation Ltd For An
Amount Mentioned As Below And Interest Thereon, Costs, Etc.

Resides At : G.p Milkat No.

Sqg.mtrs (land Area Admeasuring 585 Sq.ft) Construction
Area Ground Floor 45.35 Sqg.mtrs And First Floor 45.35

Rs. 7,29,133/- (Rupees Seven

o =T indiaShelter INDIA SHELTER FINANCE CORPORATION LTD. DSSESSION NOTICE FOR
£ HH mm I'I'IJUSIHE E HME F"”‘HE'E I'IH"EB [EEE Pﬁpﬂiﬁgg?ﬂ RF:ISE 8 Ei Home Loans  Regd:Office:- Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002 MMOVAB PROPERTY sF!TlnﬂAﬁHA a?%'ﬂ"ﬁFLEI HAHGE I‘Tn
REGISTERED OFFICE- 4TH FLOCR, I ] Whereas, The Undersigned Being The Authorised Officer Of The India Shelter Finance And Corporation Ltd, Under The E it u!‘.. o “ } 3
NARAYAN CHAMBERS, B/H. PATANG HOTEL, 9 9 p Repistered office: 15t Floos, 216/C-12. Oid No. C-12, Plot No. 13-B
ASHRAM RAOD, AHMEDABAD - 380 093 SALE NOTICE FOR SALE OF Securitisation And Reconstruction Of Financial Assests And Enforcement (Security) Interest Act,2002 And In Exercise Of Power Silaara  Gury Nanak Pura -Laxmi Marar Dihi-1 1UUBE'IDE|HFI- India ;
CONTACT PERSON: MR. BHARAT J. BHATT, MOBILE NO.57141 50045, IMMOVABLE PROPERTIES Conferred Under Section 13(12) Read With Rule 3 Of The Security Interest (Enforcement) Rules,2002,Issued ADemand Notice On . ; A,

RULE-g(1) POSSESSION NOTICE (For immovable Property)

Whareas. The undersignid beang the futharzed aifcer of the Siaars Housing Fisance Lid under the
Sacudibiation and Reconstnaciion od Fingncial Asxsets and Enfarcament of Seciity Inleres) At 2002
and inexercise ol powers conférred anoer seclicn 13(2), issued a Démand Nodice cilling upon the
Barrower S Co-BorrowenGuarantor o repay 1He armount mentEned in the nodice and Tisther nleres
within 60 days from Ehi: dafe of receml of the sad molice. The BoerowirsGo-homown’ Gadmantor
having falnd 1o mepay the amount, nolice is heredy given to the Borrowersa/Go-borrower! Guzmnior
and the: public in ganeral tal the urdersipned has taken Symbolic possession of the proparty

1. BORROWER'S & GUARANTOR/S NAME & ADDRESS 1. DESCRIPTION OF THE PROPERTY Name of the Borrower/Guarantor Description Of The Charged/mortgaged D}\.of DertnSnd I\\lot(i)ce, Date Of described hersn below in exercise of powers conferred on himvhar under Section 13 (4) of the said
2. TOTAL DUE + INTEREST 2. AJC NO. FOR DEPOSITING EMDVOTHER AMOUNT (O\Lvner gf The ':':;Perlt)Y) & Propertg (Al ;rthecpad'&t'Pa"c:)?) Of The | | Of Dennad Notice Possession Act read with Fule B(1) of the said Rues. The borrower in particular ang the pablic in genera is haraby
oan Account Number roperty Consisting cautionad nat 1o deal with the property and zny tealings weth the proparty will be subgct to the charge

!i'ﬂa" Agﬁ::l“::ﬁ?“ﬁlﬁfhl 5 APPLICAN gHGPEHW BEARING ALL THAT PIEGE AND PARCEL Dfl. MRS. JYOTIKABEN THAKOR |All Pieces And Parce Of Property Bearing Gram Panchayat | Demand Notice: 08.06.2026 af the Sitaara Housing Finance LI for below mentionsd Outstanding amount plus Interest and
GOR HAH | T} ROPERTY BEARING FLAT NO.102, FLOOR FIRS & MR. ARVINDBHAI THAKOR |Serial N0.5358 Milkat No. 2356/2,admeasuring 54.346 | 11.04.2025, . incklental expenges, costs herenn. The borrower's atientan |5 indited 1o provisions of sub-gachicn

{B) of section 13 ol the Act inrespect ot fime available, loredeem e s2cured 235005

TEMPLE, MAKANSAR, MORBIMORE| GUJARAT - 363642 | CONSTRUCTION THEREON IN SCHEME KNOWN AS 2356/2, Indira Colony Opp. . Lakh Twenty Nine Thousand One
ALSO AT, FLAT NO.102, ROYALKING APARTMENT, |'ROYAL KING APARTMENT' SITUATED AT REVENUE| |Rakuva At-sarsa Tavanand  |SEUS 3 T0% SE0eme (TGS, e REoty FR6: | Hunored Ty Three On)) Bue ce Bomwe s LN o ) | v Gl Propery
MAVRANG PARE. KHALILPUR ROAD, JUNAGADH SURVEY NO.43/4 PAIKI, AT 656-25, TAJUNAGADH, IN THE Guj-388365 Loan Account No : [0, Of Navinbhai Dahyabhai Thakor, West-aanganwadi, | The Interest From 1104 2025
LA38CLLONS000005051235 / i 1) Mrs, Chamar Deggikab r Property Mo, 100652
i -0 ! , - And Other Charges And Cost Till : 3 ey 1
2. HIRALBEN GORDHANBHAI SHAH [APPLICANT) REGISTRATION DISTRICT & SUB DISTRICT OF North-open Road, South-house Of Chhatrasinh 9 lul::'u *’I eepikanen S IFIPI b1 "
HAVING ADDRESS AT  GOKULNAGAR SWAMINARAYAN | JUNAGADH, STATE-GUJARAT AP-10111300 (Anand Branch) |Bhupatsinh Raj The Date Of The Payment o st : M1, O T
3 : g , - —— - — 2) Mr. Chamar Nabwarbhai iR, Five Lakh Sabaskantha Gujarat-
TEMPLE, MAKANSAR MORBIMOREIGUJARAT - 363642 | BOUNDED AS FOLLOWS: AS PER TECHNICAL EAST Mrs. Lilaben Karamshibhai Mundhava |All Pieces And Parcel Of Immovable Property| Demand Notice: 06.06.2026 %/n Mogahhai Fikic 0222 Boundaries of
ALSO AT FLAT NO.102, ROYALKING APARTMENT FLAT MO 101, WEST ; FLAT NO.103, MORTH ; COMMON| & Mr. Karamshibhai Mundhava Resides|Being Residencial Tenament Constructed On 12.05.2025 Bt Add.+ Ei o, 1% Pahadre Sakariantti sl 2003, 2006 Marigaged Property:
: | : : At : Pl 10 Ratndeep Park St 3 Nr Om N.a Land Admeasruing 47.45 Sq.mtrs Of Plot|Rs. 23,57,466/- ( Rupees =i FLIRL. Y 1 wiasiepdbn e !
NAVRANG PARK, KHALILPUR ROAD, JUNAGADH PASSAGE, MAINDOOR SOUTH: MARGIN THEN PLOTNO.(4 o R K S o ot [No0. Of The Area Known AS Ratnadeep| Twenty Three Lakh Fifty Seven Elnl, Gujarat-383220 Theee | 0p8.2005| Exst Residence of
BOUMNDED AS FOLLOWS: AS PER EALE DEED / AS PER esidency rothariya Main Road Rajkot | 5 " " cet 3 Near Om Residency Kothariya| Thousands Four Hundred Sixty Six Bath Add.2: 10652, Elull, Himrubnagr, Hursdrad Esbwarbhai Chamar,
3. VISHALGIRI DILIPGIRI GOSWAMI (GUARANTOR) Gujarat 360022 Loan A tN : y y it 2
HAVING ADDRESS AT BLOCK - 50 "ANAND' SIDHOHARTH | DOCUMENTS EAST FLAT ujara oan Aiccount No : Revenue Survey No.313, Situated At Village :| Only ) Due As On 10.05.2025 Saharkantha Gujarat-383220 Fiftean & West: Residance of
NAGAR SOCIETY. BIH-PHARMACY,S OSHIPURA | NO-101.COMMON WALL WEST : FLATNO.103.COMMON| | 'a3svioNsoonosoa7ssziapto  |KCinariva O Sub Ditric & Reg Distict Rajeol| Together Wih The Intrest From, | 1) e amishuha Sahkartar Rahars | oty T ot A Sauth
' : WALL, NORTH : COMMON PASSAGE, MAIN DOOR OF| | 062353 & AP-10232102 (Rajkot Branch)| s moc e o i 0| Cost Til The Date OF The Payment | | nan 1 om e vasgas | e ) st
(V3 BINARADIEL AbAGATIH, LA~ JoaEH FLAT, SOUTH: MARGIN SPACE, AFTER THAT PLOT NO.04 : outh  Plot o 17 St Plot Ro 27 Wost. i iAot T
4. AMOUNT  Rs.3,90,259.00- AS PER DEMAND NOTICE : 4 Mrs.Hansaben Bharatbhai Bheda | Al Pieces And Parcel Of Immovable Property [Demand Notice: 06.06.2026 | Loam Ho.: HICFOO000S@0RI7E Chamar
DATED 12.02.2025 + INTEREST TILL THE DATE OF 2. AccouniMo, | 30807941176 & Mr. Bharatbhai Bheda Resides | Comprising Of Residencial House On Land Adm. 35.01(11.11.2025, —_— Place ; Gujarat Authorised Dfficer, Bitaara Housing Finance Lbd.
" dank Mams - State Bank Of India At : 116, Guijarat Housing Board, Nr. Sqg.mtrs Of Unit No.118 Of Gujarat Housing Board 205- | Rs. 18,08,652/- ( Rupees Eighteen Dake - 09.06.2026 |Formerly knows a5 Sewa Grih Rin Lid)
REALIZATION AND COST, CHARGES AND OTHER it Code . GRINOOORIZE Ganesh Dairy Kothariya Rajkot s & S Gujarat Housing Board Colony, Off Kothariya|Lakh Eight Thousands Six Hundred
EHPENSES - Gujarat-360022 Loan Account No: Main Road, Nr. Shiv Shakti ChOWk, R.s N0352, Paikee Flfty Two Only ) Due As On
Micr Code . 380002065 L A35VLLONS000005107866 / Of Village Kothariya Ta & Regi District Rajkot Gujarat-| 11.11.2025 Together With The = T T ST g
BranchName | COMMERCIAL BRANCH, AHMEDABAD HL35CHLONS000005101317 & | 360002 Land Area Admeasuring 35.01 Sq.mtrs | Interest From 12.11.2025 And dd 3T o K '
AP-10242955 | AP-10234584 Bounded With : North : Unit No.119, South : Unit| Other Charges And Cost Till The Bank of Baroda Vavol, Gandhinagar-382016. Ph. 079-23287945
1. DATE & TIME OF E~AUCTION 1. RESERVE PRICE _ No.117, East: UnitNo.129, West : Road. Date Of The Payment, Engll-: aosladbankoibarods. com
2. LAST DATE OF SUBMISSION OF EMD (Rajkot Branch ) gezia@
3. DATE & TIME OF THE PROPERTY INSPECTION 2. EMD OF THE PROPERTY Place: GUJARAT Date: 11.06.2026  For India Shelter Finance Corporation Ltd (Authorized Officer) ANNEXURE 3 - POSSESSION NOTICE - FOR IMMOVABLE PROPERTY

1) E-AUCTION DATE: 15/07/2026 : 11:00 AM TO 01:00 PM

1. RESERVE PRICE {ININR):

| For Any Query, Please Contact Mr. Kishan Chauhan (+91 6354053032) & Mr. Ashish Bhatt (+91 7874110808)

PRABHAKAR CHAWL, NR.GALAXY BUILDING POLICE
COLONY, BOISAR. PALGHAR, THANE MAHARASHTRA- 401501
ALSO AT, FLAT NO.301, NIRMAL RESIDENCY, NR.SAIDEEP
RESIDENCY, JOLWA, KADODARA, SURAT, GUJARAT-304310
2. NIEHADEVI SANJAYKUMAR PANDEY (CO-APPLICANT)
HAVING ADDRESS AT HOUSE NO. 6578, SHRIRAM NAGAR,
PRABHAKAR CHAWL, NR.GALAXY BUILDING POLICE
COLONY, BOISAR, PALGHAR THANE MAHARASHTRA -
401501 ALSOD AT, FLAT MO.301, NIEMAL RESIDENCY,
NR.SAIDEEP RESIDEMCY, JOLWA, KADODDARA, SURAT,
GUJARAT-384310

3. DILIP SUBHASCHANDRA PANDEY (GUARANTOR)

ADMEASURING 62.35 30 MTRSALONG WITH UNDIVIDED
SHARE LAND IN SCHEME KNOWN AS "NIRMA
RESIDENCY™ SITUATEDAT BLOCK NO B8/E LAND KNGWN
AS SAIDIP RESIDENCY PAIKI PLOT NO 244 TO 247
ADMEASURING 196.41 50 MTRG. AT. JOLVA, TA.
PALSANA, IN THE REGISTRATION DISTRICT & SUB
DISTRICT OF SURAT, STATE-GLLIARAT.

BOUNDED AS FOLLOWS: AS PER TECHNICAL EAST
FLAT NO 306, WEST :ROAD, NORTH : FLAT NO 302,
SOUTH:ADJ. PROPERTY

EQUNDED AS FOLLOWS: AS PER SALE DEED ! AS PER|
DOCUMENTS EAST. FLAT NO 306, WEST :ROAD, NORTH :
FLAT NG 302, S0UTH :ADJ. PROPERTY

3. DATE & TIME OF THE PROPERTY INSPECTION

2. EMD OF THE PROPERTY

1) E-AUCTION DATE: 15/07/2026 : 11:00 AM TO 01:00 PM
WITH FURTHER EXTENSION OF 5 MINUTES

2) LAST DATE OF SUBMISSION OF EMD WITH KYC
14/07/2026 - TILL05:00 PM

1. RESERVE PRICE (ININR):

Rs 805,000 (RUPEES EIGHT LAKHS FIVE THOUSAND OHLY)
L EMDAMOUNT [IN INR):

Rs. 80,500/~ (RUPEES EIGHTY THOUSAND FIVE HUNDRED

KEMDRA, GLUMNA GUMNA MADHYA PRADESH-472001

2. RAMPRASAD (CO-APPLICANT)

HAVING ADDRESSAT. DD,GRAM HARIPUR NEAR BY SWAST
KENDRA, GUNA GUNA MADHYAPRADESH - 473001

3. PAPPI BAl [CO-APPLICANT)

HAVING ADDRESSAT 00 GRAM HARIPUR NEAR BY SWAST
KENDRA, GUNA GUNA MADHYAPRADESH-47300

4, 5HIV SINGH [ GUARANTOR)

HAVING ADDRESSAT: 00,GRAM HARIPUR NEAR BY SWAST
KENDRA, GUNA GLUNAMADHYAPRADESH - 473001

4 AMOUNT  Rs.7.41,898.000- AS PER DEMAND NOTICE
DATED 09.01.2025 + INTEREST TILL THE DATE OF
REALIZATIONAND COST, CHARGESAND OTHER EXPENSES

BY SWAST KENDRA, GUNA, GUMA M.P.- 473001,
TOGETHER WITH ALL MOVABLES & RECEIVABLES, ALL
EXISTING BUILDINGS AND STRUCTURES THEREON AHDI
BUILDINGS AND STRUCTURES AS MAY BE ERECTED !/
CONSTRUCTED THERE UPON ANY TIME FROM / AFTER
THE DATE OF RESPECTIVE MORTGAGES AND ALL
ADDITIONS THERETO AND ALL FIXTURES ANDJ
FURNITURE'S ATTACHED TO THE EARTH OR
PERMANENTLY FASTENED TO ANYTHING ATTACHED TDI
THE EARTH, BOTH PRESENT AND FUTURE AND
BOUNDEDAS UNDER:

BOUNDED AS FOLLOWS: EAST:HOUSE OF
KANHAIYALAL, WEST : ROAD, NORTH : ROAD, SOUTH ¢

2. LAST DATE OF SUBMISSION OF EMD
3. DATE & TIME OF THE PROPERTY INSPECTION

HOUSE OF JAMMALAL

2 AccountNo, | 30BOTSA1176

BankMame  ; State Bank Of India

Ifsc Code | SBIMOCDE925

Micr Code ;. 3B000ABGS

BranchMame | COMMERCIALBRANCH, AHMEDABAD
1. DATE & TINE OF E-AUCTION 1. RESERVE PRICE

Z. EMD OF THE PROPERTY

1) E-AUCTION DATE: 15/07/2026 : 11:00 AM TO 01:00 PM
WITHFURTHER EXTENSION OF 5 MINUTES

2) LAST DATE OF SUBMISSION OF EMD WITH KYC
1410712026 - TILL 0500 PM

3) DATE OF INSPECTION: OM 13/07/2026 - BETWEEN 10:00
AM TO 0500 PMIST

1. RESERVE PRICE {IN INR):

Rs. 187000 (RUPEES ELEVEN LAKHS EIGHTY SEVEM
THOUSARND ONLY)

L EMD AMOUNT [IN INR}:

Rs. 118,700 (RUPEES ONE LAKHS EIGHTEEN THOUSAND
SEVEN HUNDRED ONLY)

1. BORROWER/S & GUARANTOR/S NAME & ADDRESS
2. TOTAL DUE + INTEREST

1. DESCRIPTION OF THE PROPERTY |
2. AJC NO. FOR DEPOSITING EMD/OTHER AMOUNT

Loan Account No. 10360

1. DILIPSINH GULAESINH DEVDA [APPLICANT)

HAVING ADDRESS AT 451, DEVDAVAS, NALASAR,
NALASAR, PALANPUR, BANASKANTHA, GLUARAT - 385210
2. DURGABEN DILIPSINH DEVDA [(CO-APPLICANT)
HAVING ADDRESS AT, 451, DEVDAVAS, MALASAR
MALASAR, PALANPUR, BANASKAMNTHA, GLUARAT - H5210
+BHARATHUMAR VINCDCHANDRA JADAY (GUARANTOR)
HAVING ADDRESS AT: 0, JUND JADAY VAS, NALASAR,
MALASAR. VADGAM, BANASKANTHA, GUJARAT = 385210

4. AMOUNT Rs.8,29 581.00/- AS PER DEMAND NOTICE
DATED 31.01.2025 + INTEREST TILL THE DATE OF
REALIZATICNAND COST, CHARGESAND OTHER EXPENSES

PROPERTY BEARING ALL THAT PIECE AND PARCEL OF
NALASAR GRAM PANCHAYAT PROPERTY NO. 403 &
MILKAT NO 445 ADMEASURING 97.58 50. MTRS. &
COMSTRUCTION THEREON LAND SITUATED ON DEVDA
VAS, AT.NALASAR VILLAGE, TAVADGAM, IN THE
REGISTRATION DIS-TRICT & SUB DISTRICT OF
BANASKANTHA, STATE-GLUARAT,

BOUNDED AS FOLLOWS: AS PER TECHNICAL EAST.
ROAD, WEST ; ROAD, NORTH : HOUSE OF LP.EMANEIMH'
DHIRAJI DEVDA, SOUTH : HOUSE OF HASMUKHSINH
GLLABSINH DEVDA

BOUNDED AS FOLLOWS: AS PER SALE DEED EAST -
ROAD, WEST : ROAD, NORTH : HOUSE OF LMI'.-'IANElNHl
DHIRAJI DEVDA ,SOUTH ; HOUSE OF HASMUKHSINH

2. LAST DATE OF SUBMISSION OF EMD
3. DATE & TIME OF THE PROPERTY INSPECTION

GULABSINH DEVDA

2 AccountNo. | 30BOTSA1178

Bank Name ; State Bank Of India

Ifac Codea ! SBIMO0OE02G

Micr Code © 3R0000E5

BranchMName | COMMERCIAL BRANCH, AHMEDABAD
1. DATE & TIME OF E-AUCTION 1. RESERVE PRICE

2. EMD OF THE PROPERTY

1) E-AUCTION DATE: 1500712026 : 17:00 AM TO 01:00 PW
WITHFURTHER EXTEMSION OF S MINUTES

2} LAST DATE OF SUBMISSION OF EMD WITH KYC
1410712026 - TILLOS-00 PM

3) DATE OF INSPECTION: ON 1300712026 - BETWEEMN 10:00
AMTO05:00 PRIST

1. RESERVE PRICE (ININR):

Rs. 11,11,000/- {RUPEES ELEVEMN LAKHS ELEVEN
THOUSANDOMLY)

2. EMD AMOUNT [IN INR);

Fs. 1,171,100 (RUPEES OME LAKHS ELEVEN THOUSAND
OME HUNDRED OMLY)

pesc:oe hesd with mbenest and cosl

Date: 11.06.2026, Place: Gujarat

STATUTORY 30 DAYS SALE NOTICE UNDER THE SARFAESI ACT, 2002
The borrowers | Guarantors are hareby nolify o pay the sum as mentionad in the damand nolica aong with up 1o date ntesest and
ancillany expensas before the date of e-suction; failing which the property will be auciioned [ sold and bafance dues, if any, Wil be

For further deigdad terms and condifions of Zale, please refer toihe link hiips:Vsarfaes auctionfigernet also available at MAS RURAL
HOUSING & MORTGAGE FINANCE LTD, wetsia e hitps:dwan.mrbmifl_co. in'sarfsesi_nolicas hirml,

MAS RURAL HOUSING & MORTGAGE FINANCE LTD. Shri Bharat J. Bhatt, Authorized Officer

Tha tnallan Lepross.
Fowr e fonolisn Enfelifgent.

e @

I arrive at a conclusion
not an assump tion.

Iinform your opinion with
dotailed analysis.

imdianexprass. com

& Hw!ﬂr!l’-rmm

LR WAL LW OF COULACE

e o

INSTALLED AND / OR CONMSTRUCTED [
TO BE CONSTRUCTED THERECQN AMD
ALL THE PRESENT AND / OR FUTURE
RIGHTS, TITLE AND / OR INTERESTS OF
MORTGHAGE (5) THEREIN :

ALL THAT RIGHT, TITLE AND INTEREST
OF PROPERTY AN OPEM LAND OF PLOT
HO. 14 LAND 50. MTR. 65-89 AND A
RESIDENTIAL HOUSE CONSTRUCTED ON
THE PLOT NO. 15 LAND AREA
ADMEASURING T4-25 30, MTR. OF N. A,
R. & NO. T2MANTP-2, WHICH 15 KHNOWHN
AS “STAR CITY", BITUATED AT KESHOD,
TAL. KESHOD, DIST. JUNAGADH WITHIN

contraciual raie ples cost, charges and expensas fill date of payment

availzhle o redeam the secured asseis

Whersas, The undersigned being the Authaorised Officer of the Bank of Baroda under
the Securitisation and Reconstruction of Financial Aszets and Enforcement of Security

WITH ;L_:_HTHEREKTEMHDMGF SMINUTES Rs. B.37.000/- (RUPEES SIX LAKHS EIGHTY SEVEN Motice under section 13(2) of the Securitisation and Reconstruction of Interas! [Sacond) Acl, 2002 and in exercse of powers conferrad undes Section 13(12)
fﬁ-ﬁmﬁuﬁmgngﬁrﬁmwm OF EMD WITH KYC ;HE?HUDS«"‘“HEEE#’E?H . Financial Assets and Enforcement of Security Interest Act, 2002 {The Act) read with Rule 3 of the Security Interest (Enforcement) Rules. 2002 issuved a Damand
- . - : : Sr. | Name of Borrower(s Particulars of Moriaagad Date OF Cutstandin Motce dated 0100912025 calling upon the Borrower Mr. Gaurang Bachubhal Dave
3) DATE OF INSPECTION: ON 13/07/2026 - BETWEEN 10:00 | Rs. 83700/~ (RUPEES SIXTY EIGHT THOUSAND SEVEM No (A} :I pmmmmmﬁ NPA amount | Flag_b and Yogita Gaurangbhai Dave to repay the amount mantoned in the notice baing
AM TO 05:00 PMIST HUNDRED ONLY) (B) (e} (D) Rs. 12,57,295/- [Rupees Twelve Lacs Fifty Seven Thousand Two Hundred Ninety
1, BORROWER'S & GUARANTORIS NAME & ADDRESS 1. DESCRIPTION OF THE PROPERTY 1. | LOAN ACCOUNT NO. | ALL THAT PIECES OR PARCELS OF LAND | 06.05.2026 | Rs, 32,48,812.22). (Rupess Five Only) within 60 days from ihe date of receipt of the said notice .
2. TOTAL DUE + INTEREST 2. AJC NO. FOR DEPOSITING EMD/OTHER AMOUMNT HHLLJUMN566592 { PROPERTIES AS UNDER | TOGETHER Thirty Two Lakh Forty Eight The Borrawsr having failed to repay the amaount, nafice is hereby given io the Barrower
1. SOLANKI WITH ALL THE PRESENT AND { OR Thousand Eight Hundrad and the publicin general that the undessigned has taken POSSESSION of the property
Loan Account No. 7391 PROPERTY BEARING ALL THAT PIECE AMD PARCEL OF KARSHANBHAI FUTURE STRUCTURES, BUILDINGS, Twelve and Palse Twenty Two described henain below in axarcise of powars confarred on himher under sub section (4)
1. SANJAY PERMESHVAR PANDEY {APPLICANT) SAID LAND BEARING FLAT NO.301, THIRD FLOOR ARASHIBHAI FURNITURE, FIXTURES, FITTINGS, Only) as on 22.05.2026 of Section 12 of the said Act read with Rule 8 of the Security Interest (Enforcement}
HAVING ADDRESS AT:  HOUSE NO. 6573, SHRIRAM NAGAR. | ADMEASURING 38.66 50. MTRS BUILTUP AREA) L Tt BEN | S ALERG AR SR T AN Rules 2002 on this 09th Day of June 2026.

The Borrewer I Guarantor [ Morfgagoers in particufar and the public in general is hersby
cautioned not io deal with the property and any dealings with the property will be subject
b the chargs of Bank of Baroda for an amount of Rs. 12,57 2951- (Rupeas Twelve Lacs
Fifty Seven Thousand Two Hundred Ninety Five Only} and inferss! thereon at the

The borrawar's ablention i irviled to sub-sachion {3) of Saclion 13 in raspect of Bme

DESCRIPTION OF THE IMMOVABLE PROPERTY

All that part and parcel of the property consisting of Flat No. 104, Block
No. F, Vaidehi ll Residency, Mauje : Vavol, Taluka and Dist. Gandhinagar,
Gujarat-382016. Bounded by : North ; Flat No. F 103; South : Margin and

Cownpanty In Law,

possesalon of the Morlgaged Property mentioned In Column B above and shall also take such other scilons as s avallable to the

Please note that in tarms of provishons of sub - Seclion (8} of Saction 13 of the SARFAES] Act, “A bomrowar can tender tha entire
amount of outsianding dwes fogather with-all costs, charges and axpensas incurred by the Secured Creditos only tll the date of
publication of the rofice for sale of the sacured assei(s) by public auction, by mwiting quotations, tender from pulbsc or by privats
treaty. Fusther it may also be noted that in cass Borrower falls to redeem the secured asset within aforesaid legally prescrbead time
frame, Borrowsr may not be enliied to redeem the propsarly ”

"rcn

ASSET RECONSTRUCTION COMPANY (INDIA) LTD. (ARCIL)

(Trustes of ARCIL-Trust-2025-011 )
CIN Mo~ UESSISMH202PLE 1 34864 Websile: www arck coin NOTICE APPENDIX IV
Reglstered Office: The Ruby, 10th Flogr, 29 Senapati Bapat Marg, Dadar {West), Mumba400028 b o

POSSESSION

i Uinciar sub-reguialion (1) of ragulafan 368 of the Inschency and Bankrupley Board of India
[Insotvancy Rasciulion Procass for Carporale Persons) Requlstions, 2016)

HAVING ADDRESS AT B-401, SHIV KAMAL RESIDENCY, THE STATE OF GUJARAT. Open Space; East : Margin and Upen Space; West.: Flata. F 101,
NR. SAl DEEP SOCIETY, JOLWA, KADODRA, SURAT, ; 1 That the above named borrowen s ) have faded 1o maintain the financial diacipline towards thelr loan account (s) and &z per booka Date ; 10/06/2026 Place | Gandhinagar Nikhil Mathur, Autho. Officer, BOB
7 Bark Mame . State Bank Of India af aceounts maintained in the ordinary course of business by the Compary, Column D indicates the outstanding amount
4, AMOUNT Rs.5,18.408.00- AS PER DEMAND NOTICE ifscCad . GRINOCOSG2E Clue 1o persistent default in repayment of the Loan amount on the part of the Borrower{s} the above said lnan-account has bean
DATED 16.04.2025 + INTEREST TILL THE DATE OF L ; classified by the Company as Moo Parforming Asset (as on date in Column C}within the guidelines relating to asaets classdication FORM G
REALZATIONAND COST CHARCESANDOTHER EXPEMNSES, Micr Code , 3B0002065 issued by Regulating Autharity, Conaequently, notices under Sec.13(2) of the Act were also issued to sach of the borrower, INVITATION FOR EXPRESSION OF INTEREST FOR
: - BranchMame | COMMERCIAL BRANCH, AHMEDABAD In wigww of the abova, the Company heraty calls wpon the above named Borrowans) to discharge infull his § their iabilities towards NAVSAN GLASS INDUSTRIES LIMITED “H ElRP]
1. DATE & TIME OF E-AUCTION tha Company by making the payment of the entire cwlstanding dues indicaied m Colemn D above scluding up bo dats inkerest,
2' LAST DATE OF SUBMISSION OF EMD 1. RESERVE PRICE coats, and changes within 60 days from the date of pubdication of this notice,, fading which, the Company shall be antidled to taka GLASS MANUFACTURING

RELEVANT PARTICULARS

1, | Name of the Corparate Debilor aking
wilh PAN/CIWLLP Mo

services sold in last inancial year
T, | Mumber of emplovees) workmen kil
& | Further details mcludng tast availabla

Mawsan Glass Industries Limibed
U2E101MP2009PLCIZ 1885

Company since incepion

The raguired dedails can be obiained by

3) DATE OF INSPECTION: ON 1310712026 — BETWEEN 10:00 | ONLY) I terms of provision of sub-Saction (13) of Saction 12 of the SARFAESI Ack, you are hereby profibited from ransfarming, stherty | | Address o the registered offce g‘rf; ¥ : iﬁrmwﬁrﬁgf If; Eﬁ”mﬁ'
AMTO05:00 PMIST way of sale, lease or othensiss (other than in the ordinary course of his business) any of the aecured assets referrad to In the s LIRI. D{ N P b b B
niotce, without prioewitten consant of secured crediar, 5 '-'-'El:lsﬂﬂ t v #le
1. BORROWER/S & GUARAMNTOR/S MAME & ADDRESS 1. DESCRIPTION OF THE PROPERTY For Sammaan Finsarve Limiited 4, | Detalls of place G, rnnp:nrg,r o -M:lﬁ.s.sel a-.'allahe
2. TOTAL DUE + INTEREST 2. AIC NO. FOR DEPOSITING EMDVOTHER AMOUNT (Farmery known as Indiabulls Commereial Credit Lid.) fixed 255605 Are bcasad
Loan Account No. 9424 PROPERTY BEARING ALL THAT PIECE AND PARCEL OF Place : JUNAGADH Authorized Officer| | = | naialied capaciy of main Nat Aaplicable
1. AMIT SEN (APPLICANT) IMMOVABLE PROPERTY HOUSE MO. 43 AREA BB.26 S50 products | services
HAVING ADDRESSAT DL".GM{ HAR|F'L|F“-.HEI&IH BY SIMAET MTHS PA“'\IPIRI H-‘E.LHJI'I'I r"":' 52 Gﬁmﬂ HARI:PUR-\. HEAR B E_'LIHI'I|I|'!|I and valus af man F.n;,jwa I There gre na cperatan started in s

PR Tﬂl +51 F2RA5E1300

[RULE &1]]

Branch Cffice: Offica Mo, 1008, 196 Floor, Wastand Mall, fanakpuri Dislrc! Centre,
Janakpun, Mew Delhi PoO: 110068 Ph: +81 091 4177 52086

Cusiomer Mame

firancial statesments (with schadulas) of teg
years, lists of credilers are avadable & URL:
Elu,'.hht',' for resalufion arp:mnls

under sectan 2524 of the Coda

sending an Emal al cip.nghigmail,com

| aftar subimiting the: confidentially undertling,

Ekcibility for resclulion appicants under section
25(2h} of the Code and can be obtained by

Description of the iImmovable Propery

SHAILENDRA MAMNGHEJ]
THAKOR SI0 W0 DI0 MAKGEAN
RAMTLLN THAKCR SCNALBEN
SHALENORABHA| THAKOR S0
W0 D0 SHAILEMNDRA
MANGAJ THAKQR, Loan
Aoy Mo 1080

ALL THAT PIECE AND PARCEL OF THE LAND AMD BUILDNG
COMPRISED IN ALL THAT PIECE AND PARCEL OF IMMOVABLE
PROPERTY BEING GRAM PANCHAYAT MILKAT NO: 22, TOGETHER
WITH CONSTRUCTION STANDING THEREON OF MACUE VAvOL,
TALUIEA GANDHINAGAR IN THE DISTRICT OF GANDHINAGAR AND
SUB DISTRICT OF GANDHINAGAR, WITHIN THE STATE OF
GUJARAT THE SAI0 PROPERTY BOUNDED AS LINDER.

BOUMDED BY- OM OF TOWARDS THE EAST BY: FUBLIC ROAD, 0N
OR TOWARDS THE WEST BY. HOUSE OF MAHOTI UDAJ, ON OR
TOWARDS THE MOHTH BY: HOUSE OF BACHLU| MANGATE ONOR
TOWARDSTHE SOUTH BY, HOUSE OF KALFESHJI JESARGI

132} Notice Dabe : 03,07, 2025
Wofice &mt.: Rs. 1572130)-
Possession Date; 08-June 2026
Location: Vavol, Gujaral
Passession Type: Symbolic

CHANDUBHA WAFATSINH
JADAY 50 Wi DD MARATSINK
JADAY RAMILABEN
CHARNDUSINH JADAY 50

Wid D/0 CHANDUBHA
MAFATSINH JADAY
HARPALZINH ADERAJSINK
JADAN E0WM DIMADERAISING
JADAY LoamAccount No, 112560

ALL THAT PIECE AND PARCEL OF THE LAND AMD BUILDING
COMPRISED IN ALL THAT PIECE AND PARCEL OF FREEHCLD
IMMOVARLE GAMTAL PROPERTY BEING & RESIDENTIAL MILKAT
NCL28d,0F THAKORWAS, WHICH 15 SITUSTED 1N SR.NC284 OF
SAMALUNANY  TADEESA & DIST BAMASEANTHA, WITHIN THE
STATE OF GLUARAT THE SAID PROPERTY BOUMDED AS UNDER.
ADMEASURING 416.00 30, FEET (38 66 30. MTRS),

BOUNDED BY- ON OR TOWARDS THE EAST BY: OPEN PLOT, ON
OF TOWARDS THE WEST BY: ROAD, ON OR TOWARDS THE
HORTH BY, OPEN PLOT, ON QR TOWARDS THE SOUTHBY. HOUZE
OF JAGATSINH DALPATSINH JADAY.

132} Hodice Date - 03.07.2025
Notice Ami.: Rs. 966087
Possess|on Date; 08-June-2026

Location: Samau
Manavas, Gujarat

Possession Type: Symbolle

I avallabie af LIEL:

10 Last date for repeps of expression of infenest | 2506, 2026

11.| Dasa of issue of provisianal kst o 04,07, 2025
prozpective resolubon apphcants

12.| Last dete for submission n'f'u':n-r:{aﬂﬂns. 06,07 2026
to peonvesiomal Bsh

13| Date of issue of final list of prospective | 18,07, 2024

resolution an Fﬂmnrs.

14, I:I.'-ﬁ-e uflqsue nflnﬁ:mﬂmn Hen'r:urandw
evaliation mahix and reguest for resalution
i F&af'-ﬁ-h':- ﬂfﬁﬁpﬁﬂh'ﬂ"— reslLinn 3|'.'I|}|L-3|'I|$
15, L.=|=:1 ﬁa1|=|:|f sul:mm.m of rﬁ-:uhlr:'r. plar's
16.| Procass email id ta submit Emreaslr:-n
of Inierest

17.| ISNE Sistus

18,07, 2028

IEET
cirp.rgiEgmail.com

W

Regn No.: [BEITPA-OFIP-P-018532018 202001 2349

Dl 10,06, 2026
Place: Ahmedatiad

sgmjlr'.g an Erall at cirp, Fr;]ﬂﬁ'umi?" cam

S
Dhaval Jitendrakumar Mistry,

Resciution Professicnal of Mavsan Giass industries Limited {in CIRP)
AFA valid 1l 30-dim-27
Reg. Add: 8-8, Verdan Complex, Magr Vimal Hawsa, Lakhudi Circle
Navrangpura, Ahmadabad, Gugaral 381009

Email - cadhavalmisinoilyahoo.com

Date; 10-06-203%

The borrawer(sh having failed to repay the amount, natice Is heredy given 1o the borrowen(s) and the public in general that the undersigred
has laken possassion af ha proparly descnbad bergln atiove e axercise of powess conlemed on lim dnder sub-saclion (4] of seclicn 13 of
Act read with rule 8 .of the sald Rdes, on ghove mentoned dales. The boerowers in pamcular and the pubdc in genesal 5 hereby cautiored
ol 1o deal wilk te propary and amy dealings wilh ba propety will be subgacl o charge al e ASSET RECONSTRUCTION COMPANY
[INDLA) LTO. (ARCIL) (Trustee of ARCIL-Trust-2025-011) for an amawnt of nefces mentionad above and interest therean fogether with
gapansas and changas abc. less amaunl paid, il arm The borowar's altantion is inwiled 1o pravisiers al sub-saclicn (8) ol secton 13 of the AcL in
raspectaf fime evailabée, foredesm the secwred assets,
Authorised Officer, Asset Reconstruction Company (India) Lid. [fecil)

VISTAAR

FINANCE

htips.!isarfaesi auciiontiger.nat

Vistaar Financial Services Private Limited

Registered Office at Flot No.59 & 60-23, Z2nd Cross, 28th Main, BTM Layout Stage 2, Bangalwu- 560078

Branch Office: RE Empire, Offica Mo_- 325, 3rd floor, Nr. Mava Circle, 150FIT RING ROAD, rajkol, Pik =

280004 Guiarat
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-auction Sale Motice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and

Enforcement of Security Interest Act, 2002 read with Rule 8 and 9 of the Security Interest |Enforcement) Rules, 2002,

Maofice s hereby givan 1o the pubiic ingeneral and in particular 1o the Bomawer / Co-Borrower Morlgaoar (510G uaranton s} that the below

descibed mmovable properiies morigeged to the Secwed Credior, fhe Possassion of which has been taken by tha Authorised Officer

of Wistaar Financial Services Private Limited under the SARFAES] Act 2002 and in exercise of powers conferned under sechion 13(12)

read with Rules 8and Sof ihe security interast (Enforcament) Rula pursuant lo notice undar sectian 13(2) of the SARFAESIACTH02,

The Secured Assets will be sold on *Asis where 7, "Ag iz whatis”, and "Whatever thers i” basis on 12-07-2025 through E-Auckion.

It s hereby Informed 1o General public that we are going to conduct public through E-Auction platform provided at the website;

1 Mame aof Descriptions of the A} Demand Notice Date- | 1 Reserve Price, | 1. Date and
barrawer, properyProperties B Possession date 2. Eamest Monay Tima of
P C) Outstanding Balance | Deposit (EMD) E-Auction

Martgagar as par Demand Notice | 3.Bid Incremental
2. Aecount No Amaunt

1. MriMrs All the piece and parcel of the Immovable| &) Demand Modice Resanes Price Date-and
VINODBHAI property Description of all the plece and parcal of |  Dafe- 26-05-2025 R, 1620400/ Tirna of
TULASIBHAI the property being residential House Bl Symboic EarnestMoney | E-Auction
RATHOD constructed on MALand adm. 64.036 sq. mirs. Of|  Possession date: | Deposil (EMD) & | 12-07-2026 at
7 MriMre division No 3/8 of plot ne. 3, paikee of Gondal 18-DE-2025 Rz 162040 | 11:30AM o
SHILPABEN survey No. 4604 of sheet no. 199 of city survey| Physical Possession | Bid Incremental | 12:30 FM
VINODBHAI Ward no. 2 situated at Gondal Revenue survey date: 27-05-202% Amoumt:- {with unlirmited
RATHOD No. 364 paikee of within the limit of Gondal | C) Oulsfanding Balance|  Rs. 5000 extension of 5
Account Mo, Municipality in the sub. Disfrict Gondal & Regi. | as per Demand Mofice min each)
ooG0SEMLOTE2E | Dist. Rajkol within the following boundaries East| Rs. 20,86,066.76/-

by 1 3-03 Mtrs, Internal road; Westby: City survey

no. 4605 [Plot MNeo. 2}, Marth by: Division no.

9, South by Division ng. 37

supporb@lauchontigar. ned
auction
awn Sua diligence

IF5SC Code UTIBO001541

BOOOD23297 07961813 6803, emall id :

1. Allinterested parficipants J bidders are requestad o visit the websile hilps-Vsarfaesi auctiontiger .net & www vistaarfinance.com For
details, help, procadure and ondne Iraining on e-auction, prospective bidders may contact M's. e-Procurement Technofogies Lid.;
Contacl MrRam Sharma Conact rumbar

ramprasadi@asctiontigernsl |

2. For further details on berrs and condiions please visit bipsfsarfaesi.auchionbiger net & wwwvistaarfinance.com to bake part in e-
3. Encumbrance: No such information known Lo the best of the knowledge of Authorized officer. The bidders are requested to &o thelr
4. EMD Rermétance Deposit Theough Vistaar Financial Services Pyl Lid to the credit of Account MoeS1 5030002126946, Axis Bank Lid,

%, Forfuriber defails and quenas, inspection of property, please contact Concerned official of Vistaar Financial Services Private Liméed
This nofice should also be considered as 30 days' notice to Bormower | Co-Borrower! Morigagor (5)'Guaranions) under Rule 8(6) and
301} ofthe Security interest{Enforcement] Rule-2002

Date; 11.06.2058 Flace: GUJARAT Sdi- Autherized Officer, Vistaar Financial Services Private Limited

oL BN

epaper.financialexpress.com

FORM A
PUBLIC ANNOUNCEMENT

[Under Riequiation & of {ha Insclvency and Bankruplcy Board of India
{Insalvency Resalution Process for Corparate Persons] Requiations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
EVOQ REMEDIES LIMITED

Ideriification Mo, of corporat debior

RELEVANT PARTICULARS
1 | Mame af Corporate Dettar Evoq Remedies Limited
|2 | Date of incorporation of carporale debtor | 24 02 2010
3| Aulbary urder which coporate deblor s | ROC Ahmadabad
incorporatad ! registared
4 | Corporate [candiy Mo, | Limibed Lsability LA6I0EGR201 BPLCIS5652

5 | Address of the ragesterad ofice and
principal office (i any) of corparate debior

A-1106, Empire Busness Hub, Near AW
Water Tan, Science Gy Road, Sola,
Ahmedabad - 30060, Gujarat

6 | Insalvency commencement data in respect [ 0506 2026
of corparate dabfar

T | Estimatad dale of chosure of msolvency 0B.12 2036
rasolulion procass

i | Mame and registration rumber af the
insobency professional acting as inferm

resoition professional 2023241 4356

5. Diptl Marayan Mundea,
IP Reglsiration Ne-IBBLIPAO)NP-POZ545

8 | Address and e-mal of the intedm rmaoiuticn
professional, as registered with the Boand

DB House. M, Floor-G-2, Piol-31Marzhan
Road, Bombay Gymkhana, Fort, Mumba
City, Maharashira, 400001
Email I ip dipti@gmai com

| 30| Address and e-meil to ba used for
comespandence with the mlerm rasclution

[DES House, 31, Floar-G-2, Piot-3 Marzban
Road, Bambey Gymkhana, Fort, Mumba

(i) Dietails of authonzed representatives
ara gvailabla &t

ik} MA

prodessional City, Maharashira, 400007
Email Id: cinp.evon@gmail.com
11 | Lasl daba for submissicn of claims 21062026
12 | Classes of Sreditors, - any, mmder clause (b A
of sub-seclion (G4} ol section 21,
dscarained by B nilenm resolibon
professional
13 | Mames of Insohency Professionals M
Hentified 1o a0 &5 Authorised
Repnaseniatve of crediors Inadess
[Three names for each dass)
14| () Relevan Forms and a, 'Web lak;

hittps:iibhi. prv nlenhome'dosnkoads

Bankruplcy Code, 20116,

agains: enlry Mo, 10,

sutmissanaf lalze or mishading prosts of clim shall atracl penallices

Data: 11-08-2028
Flace: Mumbel Maharashira

Maotice is herety given thal the Masional Compary Law Trbunal, &hmedabad Banch, vide its
Order dated 09.06. 2026 in CP(IB) Mo, 149SAHM2026, has initizted the Corporate insclvency
Rasofution Process &gainst Evog Remadies Limited under the provisions of the Insclvency and

The creditofs of the Eveq Remedies Limied, are haraby called upon 1o submit their claims wish
proofan or before June 3, 2026 to te interim resslusion professional atthe acdress mentioned

The financial credicrs shall submil their claims with prood by electronic means only, A ofer
credhars may submilthaclalms with proafin persan, by postorby elecionic means

S0-

Dipdi Marayan Mundra

intenim Resalution Professiona of

Evt Remedies Limitad

IF Reg. Mo: IBEVIPA-CO1/IP-P-02B452023- 202414368
Email Id: cirp evog@gmail,com

AFA validiy up bes 51122028

@

. Ahmedabad
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oA aeuda RisAS clell dlEll 6dl. slA qeudc EAER Bta Ae-EalElRlsll Aol Aol 2A0iRid Fiasdlou
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& agy [@ardaiz oflAett SiesHi eA1AA B 1ol L 25 URe] ASA Y ULL AL 232 Al A AMell 2A0iRid
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